123 . Statutory Resolution [ R
Approving Proclamation

tssued by the President

‘ - STATUTORY RESOLUTION APPrRo-

VING PROCLAMATION ISSUED BY

THE PRESIDENT UNDER ARTICLE

856 OF THE CONSTITUTION IN RE-

LATION TO THE STATE OF PUN-
JAB,

SHRI CHINTAMAN] PANIGRAR(!:
Madam Deputy Chairman, 1 beg to
move the following Resolution:—

“That this House approves the
Proclamation issued by the Presi-
dent on the 11th May, 1987, under
article 356 of the Constitution, in
relation to the State of Punjabh.”

The question was proposed,

SHRI SAMAR MUKHERJEE (West

" Bengal): Madam Deputy Chairman,
the Punjab situation is worryinz the
*- whole country and it is connected
with the question of the national
unity and integrity and that is why,
not only the ruling party but also
the Opposition parties, are trying
their level best for a long time to
arrive at a settlement. There was
some understanding ang discussion
and a  process was gtarled a few
month before, We were hopeful that
the process would be further streng-
thened but all of a sudden, we came
to kmow yesterday from the newspa-
pers that something is being hatched
to impose President’s 'rule in Punjab.
Yesterday, the issue was raised in
Lok Sabha as wel]l as in our House
also., The leaders of the Opposition
met the Chairman and wanted a de-
bate but suddenly, this morning, we
came to know that already there is a
proclamation for “impositicn of Pesi-
dent's rule, Why? Why such a hurry
and why this proclamation? The daily
newspapers have  correctly reacted
that it is only to influence the Har-
vana election because Congress(I) is
feeling very much shaky now regar
ding the ouicome of the Haryana
electjion angd that is why, sacrificing
“the interest of nationalt unity and in-
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of the Constitution
to the State of Punjab
toyrity, this  stép has been taken
which js not only a partisan step but
a sectarian and an opportunist step
which will  completely reverse the
process which we started collectively
in Punjab, It is very much interesting
that only on the opening day of the
Budget Session, what our President,
in his speech, has said about Punjab
Government—I am  reading it out.

“In Punjab the forces of demo-
eracy, unity, progress and secula-
rism continue to he engaged in the
struggle to isolate and wipe out the
anti-national elements which are
guided and controlled by foreign
sources.”

[The Vice-Chairman (Shri H.
Hanumanthappa) in the Chair]

This collective attempt of all the
secular, democratic and progressive

" farces to intervene in the situation of

Punjab is a process to intervene not
only in the situation of Puniab, it is
a process to intervene in the situation
of the entire country as well where
communal forces are very much on
the offensiye, are rising. You now -
completely sidetrack that whole pro-
cess. This is a most irrational deci-
sion, irresponsible decision, most un-
wise decision, taken for a narrow in-
terest, for influencing the Haryana
election. Whom are you helping by
this? Are you helping the secular
forces, the forces which took the in-
itiative to start the process of fighting
the secessionists, fighting = the com-
munal elements, rousing the secular
forces, democratic forces, for inter-
vention on a national scale? Are you
helping them? By {aking this action
you are helping those forces which
wanted immediate removal of this
Barnala Government whe wanted that
that process shoulq be immediately
stopped. This is a direct help to the
secessionist forces. You talked about
foreign forces interested in destabilis-
ing us. Everybody knows what the
ramifications are of these Khalistan
elements, these exiremists, not only
inside the country but outside. What
is the justification behing this pro-
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+ claumation? Law and order is now
broken. The second argument I saw
was that a parallel cenire has been

started by these extremist forces. Is .

it a new fact today? Their cen-
tres are there not only inside the co-
untry; their centreg are there in Am-
erica, in Canada, in London. You are
fizhting on the plea that a parallel
centre has been started. You threw
oat those who came forward for mobi-
Heing. the entire secular forces. What
is the characterisation of Barnala Go-
vernment by the President in his
speech? I tell you, you have done  a
very big disservice by this proclama-
tton. The entire process has been
completely reversed. Secondly, under
the leadership of Chief Minister S. S.
Rarnala, the State Government and
the people of Punjab have shown
exemplary courage in upholding the
values. of a secular democracy. There
is no appreciation for that now. What
¢oes this proclamation mean? Appre-
ciation was expressed in the speech
of the Rashtrapati. You are now de-
nouncing it though the proclamation
hag also been issued by the same Pre-
gident who had expressed his appre-
ciation of the same Government. This
is anti-climax. This is opportunism
and this opportunism the ruling
party is following ngt today but from
the very start, particularly in relation
to Punjab. I was associated in the
earlier process when all the Opposi-
tion parties usually met in order to
find some solution for the Punjab
gituation. A time came when in June
1983 the agreement was only await-
ing signatures. But at that time we
suddenly came to know that the
“Prime Minister Mrs. Gandhi retreat-
ed. Then we came to know the rea-
son behing it—Haryana...

ot gvaex fag gaww @ (4919) ¢
AW ATET WG ASTE | WY IO
g7 fw qrzy fafeeec il w3 o
oYd: ST g0 a7 Ay weE 9r§
99T & §HAT |

SHRI SAMAR MUKHERJEE: Let
me explain I was a participant in

" solution, a real solution.

of the Constitution :
to the State of Punjab .

those joini meetings with Opposition
leaders, with the then Prime Minis-
ter, Shrimatj Indira Gandhi, with the
Akali pal leaders—{Mr. Advani was
also there—and all the Opposition
leaders and we held a series of meet-
ings and we all tried to come to
some solution in the case of Punjab.
So, we had a greater responsibility
fin solving this problem of Punjab. 1
am not speaking simply as a Member
of Parliament or as a person repre-'
senting a particular party, but I am
speaking because all along we were
trving our level best t0 see how a
solution could be found. But our
main point was that a solution should
not be found through administrative
measures and through military me-

“thods, but it should be found by poli-

tical methods and political methods
means that the people must be roused
and the extremists and the secessio-
nists should be totally jsolated from
them so that the people can come
forward and intervene; otherwise,
there was no solution. This was our
argument. We repeatedly talkeq with
the leaders alsp ang I think that Mr.
Darbara Singh will remember that we
had similar talks alsp and all of them
agreed, including Shrimati Indira
Gandhi—she herself agreed—that this
was to be the solution by which we
should intervene and bring about a
But now,
suddenly, the Proclamation is issued
on the basis of the assumption that
the law and order situation ijs out of
control. What is the new, situation
which hag developed which requires
this Proclamation? Nothing new. Only
sixteen people have been killeg the
previsus day...(Intertuptions) .

SOME HON. MEMBERS: Only
sixteen? (Interruptions).

SHRI DIPEN GOSH (West Ben.
gal): How many people were killed
during the earlier President’s Rule?
Give me the account. (Interruptions)

SHR;r SAMAR MUKHERJEE: Let
there be no cross talks because this is
a very serious situation and we want
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to debate it very seriously. -We want
" to debate it very seriously because we
want that some way must be found to
 salve this problem. We are not scor-
ing points here. That is why | am
very much angry against this decision
angd it is because we ourselves ave in-
volved in all these matters. This new
process starlied in consultation with
us, But in this reversal of the process,
where is our posilion? Not only did
you ingore Parliament totally, but
also you ignored ° the entire Opposi-
tion. How can we believe in your
words that you would consu]t the Op-
position? This is such a measure you
have taken and you have reversed the
entire process., Now, whg is geing to
gain and who will gain out of these
measures? It is only the extremists.

SOME HON. MEMBERS: No, no.
(Interruptions) .

SHRI SAMAR MUKHERJEE: Ycur

. saying, “No, no.” will produce no
results at all. What the Prime Minis-
ter told in this House is this; We"
want to separate politics from reli-
gion.”. Where Iis that stand now?
Repeatedly he has said and emphasis-
ed that politics angd religion should be
separated because, otherwise, in a se-
cular country, we cannot isolate the
commuynalists, we cannot fisloate the
secessionists and, we cannot isloate
the divisive forces. We gsee now that
those elements who wanted to remove

the Barnala Government have now
- been strengthened. ‘
SHRI KALPNATH RAI  (Uttar

Pradesh): Have been...?

SHRI SAMAR MUKHERJEE: Have
been strengthened. Now they have
been strengthened and this compli-
‘ment given to the Barnala Govern-
ment . proves that you accepted the
boldness and the courage they showed
to fight these secessionists. Mr. Bar-
nala himself was declared a Tank-
haiya and the entire religious com-
mands were used against him. Despite
that, when the chief priest issued the
religious mandate that they should

Joint rally, in

of the Constitution
to the State of Punjab

resign, .they refused. That is why,
ultimately, the Government of India
decided to give full support to the
Barnala Government. Only on the
14th of Apri] there wag a big rally, a
Amritsar where Mr.
P. V. Narasimha Rao, on behalf of
the Government of India, made a
public declaration that they would

" extend ful] support to the Barnala Gov-

ernment and he made this declaration
before the huge masses. But now
what prompted you immediately to
think of imposition of this President’s
rule——except Haryana? Your imme-
diate interest is in winning the elec-
tions. That is why the maip casualty

is your credibility. That you cannot. -

understand now. In course of time,
you will have to pay the price. No-
body will believe you. You don’t
follow any principles. Congress is
not guided by any principle. We are
guided by the principle of seculiarism.
You know Mr. Barnala has been in
the hit list. You know our party peo
ple are being murdered. CP}¥ fellows

- are being murdered.

SHRIMATI AMARJIT KAUR (Pun-
jab): What about the Congress
people? .

SHRI SAMAR MUKHERJEE: Yes,
Congress and Akali people are also
being murdeded. Whoever is oppos-
ing them they have been targets.
Taking al] these risks, we have set
up a process, and we wanted that 1t
should be developed throughout In-
dia so that in the future all demo-
cratic;, secular forces can be mobilis.
ed to fight these secessionists and
other such forces. Repeatedly I have
told that there is the American im-
perialism behind them. But never
the Congress (I) had shown the cour-
age to mention America. In their do-
cuments they just. say ‘foreign hands’
Only this much. Even when the
White Paper was published on Punjab
issue, before that personally I was
calledq by Prime Minjster Indira
Gandhi on the 6th of April  1984.
She was leaying for Libiya. Repeat-
edly she called me to her house. I
was there for more than half-an-hour

y
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to discuss the Punjab situation. I
repeatedly told her that without poli-
tical intervention you cannot bring
about a change in Punjab, you bring
out g White Paper, expose all the ac.
tivities of the secessionists ang all the
rariifications, how they are getting
moaey from foreign countries and how
imperialisty are helping them. That

wi.] isolate them from the common

masses. People should realise that
they are acting as the agents of for-
eign imperialists. You have passed a
Resolution in the Working Committee
on the 18th of Apri] that the foreign
imperizlists are trying to destabilise

India, so we must unite against de-
stabilisation. You know they are link- °

ed with Khalistanis, You know they
ar: linked with the extremists and
secessionists. So they want that the
Bernala Government should go. And
you are helping them by the imposi-
tion of President’s rule, by this me-

thod! So, is it the method of fighting

the destabilising forces ang foreign
irrperialism? You think it gver very
seriously, otherwise the situation will
go out of hand. Now, what will be
tte repercussions? They have sac-
rificeq their sons and daughters—
these Akalis who are fighting these
secessionists. Eves Barnala has be-
come a ‘tankhiye’. And they have
mobilised the people. They have sent
the police in the Golden Temple, tak-
irg all risks. Now, what did we see?
We saw thai Sunil Dutt, leading a
procession, uliimately went to discuss
with the Chief Priest. Why? With.
out the consent of the Central leaders
this cannot take place. @ What the
Chief Priest wanted? The Chief
- Priest is acting as the agent of these
secessionist forces; it is known 1o
everybody. So, whepn Sunil Dutt
‘net him, it means you are giving cre-
dibility to these forces. Then, the
Jain Muni. And we'saw in the Press
that the CRP was withdrawn when
Jain Muni went to sce the Chief Pri-
est, Prof. Barshan Singh. Then Bar-
rala said: “I don’t know anything.”
Then gur Home Minister was asked as
to why they withdrew the CRPF from
the Golden Temple., He said: “I don't
know". Then it was said that- it

of the Constitution
to the State of Punjab
was with the consent of the Prime
Minister that this Jain Muni had gone
to meet the Head Priest. I would
like to know whether it is a fact or
not. You cannot deny it.

SHR1 PAWAN KUMAR BANSAL
(Punjab): Who told you that the
Prime Minister gave his consent?
From where did you get this informa-
tion?

SHRI SAMAR MUKHERJEE; 1t is
a fact that the Chief Minister did not

- know why the CRPF was withdrawn,

SHRI PAWAN KUMAR BANSAL:
That was the unfortunate thing. The
Chief Minister knew nothing about
what was happening there. That is
why we are in this position. It is
because of the incompetence of the
Chief Minister ig contrn] his own
ministers.

SHRI DIPEN GHOSH: You wanted
to impose President’s rule because
you wanted to win the elections in
Haryana. : :

(Interruptions)

SHRI SAMAR MUKHERJEE: 1
am talking about the far.reaching im-
plications and the impact of a]) this.
These are the people who are using
religion for political purposes, using
religion to overthrow the Barnala
Government which,is the elected Go-
vernment, which is the Government
whichh you are committed to support.
Jain Munj is allowed to meei that
man. Why?

SHRIMATI AMARJIT KAUR: On
his own. :

SHRI SAMAR MUKHERJEE: Jain
Muni's statement is that he went with
the consent and permission of the
Prime Miniser. i

SHRIMATI AMARJIT KAUR: It
is totally wrong that the Jain Muni
was sent by the Prime Minister. -

SHRI SAMAR MUKHERJEE:
These are facts. I am simply ex-
plaining as to what are the implica-
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" Hons of these facts. The implica-

tions are.far-reaching. It shows that
the Congress Government, the Centre,
our Prime Minister is not-interested in
fighting the secessionistg and to isolate
them politically from the masses.
Their policy is to'compromise wiih
all the secessionist forces. They have

- done that earlier also. The whole his~

tory of the Congress Party is like
that. Our Prime Minister talks of
secularism. But in Kerala the Con-
gress. wag running the coalition Gov-
ernment with the help of fundamen-
talists or with the help of communal
parties. (Interruptions) That is why
theipr practice and profession are so
different. You are opportunists. We
have told you repeatedly earlier also
on the floor of this House and ‘the
other House. Even- in individual
talks we haye repeatedly tolg them
that by compromising with the com-
munal forces or by compromising with
the secessionist forces, you cannot
isolate them from the masses. In this
way, you give them credibility and
their influence is bound to grow.
This is what is happening. You had
a clear example of this in the Shah
Bano case. Can you deny that. once
the Supreme Court judgment was de-
fended and vindicated by the Central
Government? But when the funda-
mentalists threatened that if they sup-

_ported the Supreme Court judgment,

no Muslim vote would bhe available
in the elections. Immediately after
that threat our Prime Minister sur-
rendered to the communalists. A Bill
was brought which wags passed. One
Minister who defended the Supreme
Court judgment had to resign, Ano-
ther spokesman was brought to de-
fend this Bill. It is a surrender te
the communalist forces. These are
the wide -implications. That is why,
the people don’t believe in you. They
don’t believe that the unity and inte-

- grivy of India is safe ip yaur hands.

You can go to any length for winning
the elections. You can compromise
with any elements. You can destroy
the forces- which are sacrificing their
lives with courage and conviction for

of the Constitution
_ to the State of Punjab
the unity and integrity of the country
ang fighting against the secessionists.
You have completely let them down.
The result is that those who are de-
fending Indian unity, defending
secularism, you are throwing them
into the handg of these communalists
and secessionists. That js the con-
sequence now which will be very
much dangerous in the coming days
for the unity and integrity of the
country,

Here, the whole speech of the Pre.
sident gives the outlook, and your
Proclamation is just the reverse of
that entire outlook. It ig said here:

“The, people of Punjab have
always been in the forefront to
defend the unity and integrity of
India. They played a historic role
in the freedom struggle which
has left the imperishable imprint
of secularism and democracy on
their mind and spirit. It is, there-
fore, not surprising tha! they have
stood up to be blatantly unconsti-
tutional effort tg subvert the de-
mocratic process through a sinister
exploitation = of religioug senti-
ments.”

You are surrendering to thesf%
religious sentiments, Again: .

“In flagrant violation of the
sacred tenetg and traditions of the
great religion foundeq by Guru
Nanak, a small section hag turmed
religioug functionaries ‘and holy
shrines inty instruments of terror
‘and subversion.”

The Barnala Government
fighting againgt this.

was

“Today this is the central issue
in Punjab. Government will not _
allow the enemies of Indias unity
and integrity to abuse and misuse
religion  for  their nefarious
ends...” :

All thesg bra've words are there.
But the practice ig just the opposite.
‘That is why you have createg a
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serioug situaation by this Proclama-
tion and «thrown
fighting the scessionists fop
integrity into the = hands of these
secessionists and  extremists. You
vlaim that are fighting against the
destabilisers, the American imperia-
lists and others.

do the work of destabilisation. Your
decision is so

future and the sitvation iy Punjab
wil]  further worsen.
greatest fear, That is why we totally
oppose thissProclamation,

"THE VICE CHAIRMAN (SHRI H.

HANUMANTHAPPA).
Singh.

Shri Darbara

g9t H FATd @ g0 9
g & & fau grem fafwed
oF gEe fear 91 OR o9 "FE @t
* lga A § o fE, FE fR fGaga
OF g & 1 gL 9 F wgn, w4
AV A FEr, d9E H oW wg A
q g, SUA AWT | [T qF  IqH
f‘w%mg‘r#:@fmmw%aﬁ
mﬁwwmargargn wﬂa*
qrt #T gt & gfommr &Y

=gy, sty &1 frgar anfge, qzmvr
daeT FUST FHIH FE | S A1
qifexy & wT f5 S REET IR
FHIAT FIAT qg FF FI ARG B
qAT qg BAAT HIAA AL fearefaa
gom 1 ag w9 faw & & e
T 1 FEE ArE-gvd weeIe
® wEAT A@T | FE  Hl UF
Fdma &7 fear mwT o O
F oafgtd @R w® oFE %
H¥rg G9Ta F1 NITAT | G TG

those - who are
national

You are providing
hardle to them tp more favourably

counter-productive ,
that it will recoil on you also in -

That is our

the Constitution

to t e State of Punjab
wE T, AT I ARl AT f&
dzq waART W WL g &
] g aﬁgmafeﬁahraﬁam%
amy @) g% & wd, mid @,
I A AT & 7 gWT g8 Fal

5 oww 6T daw &1 fomr oW

AT § TATEST Ag Rae AR AL
AR T qufed w2 1 &%) ag gl
g wr% fafrex § 98 Fg & gqr-
foam =i ader & ag A% - fr 45
A UFT a1 HT & &1, fox 99
REAT ERT FE S R T
ST | 25§ qFg fEL A 9T | Tg
GEAT W PEEE O, Ig TR
{wimm Strar & a1 f& geeEe #
qET GET & 7 Ay @ ara AW
gafern §9 F2Y, o gadl fedgewna
T & afr G wmfeo = g
g 9N R 9x wgr mr oS
gAem #1 fOR | € ag @gl ang

;g g, afer madde mw dfen @

Fig & fau Fa g A ya= w6
St ¥ AR FET R, T ™A H
43T §, I I A w“t'eﬁaram
- Qrgm
La% tarrq HET FAR T40

SHle SAMAR MUKHERJEE: In
the Accord there is no question of
70,000 acres; only the later Commis-
sion recommended it. The Accord
wasg 5 time-bound Accord.

SHRI DARBATA SINGH: Let me
explain 1t

SHRI SAMAT: MUKHERJEE: And
It is the responsibility of the Central
Government t0-seg that it wag im-
plemented. You set up commission
after commission. That was not in
the Accord. It was a time-bound
Accord saying that by g specified
date, Chandigarh will be transferred.

SHRI DARBARA SINGH: I am
e¥plaining my position. These people
themselves said that there shouly. be
a commission. Who denies it-
Barnala and others accepted that

there should be a Commission which

syt ® WY gl f?:’ -

Mr.

L2

134 ©
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should finally decide the matter. You
are saying it now. It is on the
vecords. The records show that they
accepted that a commissiop should
be formed and the decision of the
commissioy will b final, -’

SHRI SAMAR MUKHERJEE. It

was said that the area to be trans-

and
(Interrup-

ferred should ba contiguous,
that area was not found. ..
tions). .

-

SHRI DEBA PRASAD RAY (Wesi
Bangal): Chief Minister of West
Bengal hag beep accused of swindl-
ing one crore of rupees, Hig Secre-
tary has beepn accused of swindling
Rs. ong crore from the treasury of

West Bengal. And he is talking all,

these things here,

oY gaw fag
qr fﬂh grdia WIS av g, ag at =&
fa & wwrE arg m T E | EAE JE
wfaa % aT 3g 7awd @ fx @
fageft arat 92 aai G CICRE R
gar § 1 grwreiEe wrRa il W@y,
7 A sEH @Ay & diiar g
@ aat war fs § adt  narfed
1 waE HiAy § & geq orfedt &
avE &, W ag sy € § fo ok
&3 gAwr WAl ) SUF 917 nads
gt g wic mwId ¥ s
% AT § A 9w foag e

wélww@%%wgw.

T AW A A W § fr fea
Wwanfrzrmeﬁalﬂav
Rmﬁﬁ%ﬂ‘l\ﬂqr{%l

qg T4 zafag ﬂrr f& ot
ama g ¢ fs faay srsf.a’ra ®q
SR BT g, 4 19 A& & | Ogl
9T g Fgr T f5 SehisE m sfear
%a@wmﬁmé,sﬁw’g——‘
TOBT IS WIU! FTH FEA-F HAT
Ty FT T e foad qmo &

CoAwgE i g, v TAMAE A1 gl

§ BT &} @l

of.the Constitution
to the State of Punjab
gudt §& dardr FT f 9g 5w vAdt
FT T FT, A o g § 1 98 wifEs
¥ g Sud fr qwm &1 gaud, sawl
Frgafom aam & fag g'fr TaTHE
1% Efear &7 fomad £
IGH T TAT & |

ar gafaqy Fafss q@ FEF
FI1 FrEET & | 97 faw ag g f% made
T %f‘szn F1 famga § Fagt a1
T3 W fa-@'ar wew g1 ot @,
qR wgf 7w A gz o ﬁ@
ff Foga # T3 g7 T § AR
a’rqgfrréra‘{fqr% L1 L8 a'g

TR FEl 2§
aH TR g -

Only 15 have died, You should
also remcmber how many innocent
people have been killed there, how
hundreds of them have beey killed,
Thig Govrnment has shown patience;
we have shown patience and thought
that he will run the Govcernment on
proper lines. But that has not been
SO.

P o ag aww o ], 7@ sEiACE
f& @1 oz AT 39 gF a% did Aol
wa ¥ fF oweh fafeet g3 w79
a'm?ansﬁ FE & W Ied e &
FI3 TIT & m”r IO R &
o T Fed & fF wat F1 Srgal,
ofw 1 g3 & fay @.faw v
WY, AEl gW-gw  SEPI §Ed
&7 mgasg:nvrma qT g, F§ TFAI
fe faauem afgar ¢ ama wTaT as7
% a1 gw e qwra%r’%arrérg
g% gar &, wm adt W@y fF
iafew ot w g afew zawr
g X @l o g A8 g f®
T@-AF d 9@ @ AT s
wqddz AU §4r @ 1 xE(AQ gR AT
Ul (G Rerid ? {F gg 9dTe &
qANFL &+ rrarrtﬁz FE &7 Wt
EGCH o AT 6T A & s ¥ fAg
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E A W@ T@sx fag =gl
fafrezt @ &, w1 wwet aru fag
¥ OAHAT 9T, S§ AW ¥ YEMA
w21 3, WMAIR agy Tag & oy
na®T & 5,

“We have to keep our places of
worship above the turmoil anq con.

fliet of politics.”

# §Y WU AR 4T AR FLELT, 1949
¥ w3 w91, w3 ag - fedw
fafeze &, Sq @97 A Fr AT
g3 @ uwdl w W AT HNAIT
1§ 7 #15 "Awfadt FrAL g6 A
a0 IF qTE FFL FIA B T FH
THET TAAT 7 FC T MT 3F A@
gr Big € fv d N g5 + € 3
FE W AT G IT F PRI AV
gud w@ W7 Fifaw FL, a1 48
$7 @ qwar £ 7 uw & avw q@r
g, feqx obi =1 9% gur 2, WuT

nOF it &0 gAr F ar 48, AV
o s wE & it @ ga g
gy fag gwa Frdqw F fx @
qifed} #1 @9 AR WT HT 9@
w1 #) aar afsas difen @ g
af e wET F4T gAT AT 49
§ s e At ¥ fgead o,
gl fee ot fEedard gadi sm

& Tft wasdc ga% fewms Iez

Wi FT [T BEAT @ 3 Sq wmi
F1 &t fa ?znﬁmrg 4% 9% gq
CIGEEACOHEICEE:* s ﬁ & frama
BT g1 ag AEiMeT f F@
Ul frfireze W1 F 3
g dgudg Wawaz ©fF
ix’:ﬁ@'@ﬁﬁﬂ%?ﬁa F4T gW
&ofezw #1 g0 g d frgra &
qI gEra &Y faney ¥ faw W%
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TGHT G A WIT WE T WY
wggE w1 fm oSt @ @ wy €
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frar 91 w@r §, A@a TEAHE W
oW g SR w@w & fag
Tiwas wifdg gar § M a®
@ fafreex 1 gg eww fwar @
I ¥ TR ) 3 | afx
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41 & TR FAr @, FAT WY G
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Fq17 F4T Q@ g 5 A9 R F@w
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Q@ g ww war § A ¥ AR
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g fx Sq wEm @ By g, (e
wer fou & fgw w2 @1 g foad
A& F AU E, TH HFH AT S
Q7 wiw W ag qZ qerT ¥ wifde
& & guaar § fa VA, Tio FAio
Tio & fwadl gwar F ST TG
w9 & fodar @6 AU A& 2
frare W% wAA § 1 AW AW
T sEd g, eedwdtmm & am
FT @ 2, g9 wAR IaF) ARG
FI@ FiiEe arfx gw aul @ f&
TaiHT 9EF 9% &1 TAAHT agdl
& fr gu faq feiaA T fifefeas
FY gorF wd aww &1 ag fva |
a8t wg fn Pemiwa AT dfefer
&1 frarar wifgr 1 g7 agy € (&
fedvaa w1 Nfwfers #1770 @l
arfee | gew s ax f&E ¥ ad
qrar 1 srfgear wifgEar werHefesH
W wgalaen dear a1 @ AT
gga w1 fagr & s fora
3T qw qelgal Agl F@ oA &
Toq T | SEF1 gEtEEl T &
fag i ¥ favarg a1 &30
w1 gF tag =g mrd wE JfF
gAY ® A W wrad | Sran
Gfgee == & fgar® qg AT AREI
g @ & oawr & Fgar § T
zqw; @ifarg Braud | A E
ar qru adt ar 7 wfedT @
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gee fear &r_ HIT 3OEA AET 9T
IET dorg ¥ o gwa B "
F@ & AR AG TL AHAE arg
§1g | '

g2 wemry ¥ @wr  # wEaT
ieqr el aat g

SHRI M. S. GURUPADASWAMY
(Karnataka): Mr. Vice-Chairman,
Sir, I have no particular brief for
Baranala; 1 have not to defeng him. I
want to understand the situation in
Punjab as it is. I tried to under-
stand the reasong behind the . Presi-
ante vule imposed by the Centre, I

+

- which he

of the Constitution
to the State of Punjab
wang to know the logic, the rationale
behind the President’s Proclamation.

My colleague who starteq the de-
bate, quoted thg President’s  speech
delivered jn the joint
session of Parliament. At the be
ginning of this session, Sir, Barnala
wag g brave man in the eyes of the
Government: he was a secular man,
he was a-democrat and he was a
nationalist who ‘wag §training him-
self and hig Government to wage
war against extremisy and obscuran-

* tis# forces in Punjab. For the first

time ip the history of Parliament,
the Chicf Minister of a State was
praised. Now, at the end of this
session, there has been complete de-
nunciation of thig same person by
the party in power — within three
months. There was unadulterated
praise and flattery of Barnala by the
Centre, but at the end of the session
there hag been total denunciation.
The situation thai obtained at the
beginning of the session is not ma-
terially differenty from the situation
that obtains today. Notwithstanding
that, we see the contradictory posi-
tions taken by the Centre.

In the beginning of the sessionf
Sir, the PrimgMinister wantedq con-.
sensus on Punjab, Rightly so. He
did co{xsult us—the Opposition —
about the eourse to be followed by
the Centre in respect of Punjab.
There were meetings, there were
exchanges of views and our counsel
was taken by the Prime Minister in
formulating his approach on Punjab.
But, at the eng of the session no
talk with the Opposition and the
Opposition leaders, not even infor.
mation to the leaders of the Opposi-
tioy regarding the so-called deterio- g
ration in the situation in Punjab. If
the situation iy Punjab had deterio.
rateq and it was, according to them,
beyvond repair, that should have pro-
vided the compelling reason for the
Prime Minister to consult yg all the
more. The politics of consensus
which was started in Punjab at the
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. beginning of the session, was not
~ followed up. By the end of the ses
sion it evaporated, No consultation,
no communication between  the
Frime Minister ang the leaderg of
tae Opposition, no talk. Why?, I ask
Fim. Was he afriad of our advice?
I¥d we, at any time mislead him
whenever we talked to him? Never.
We had our differences with - him.
But on Punjab, on thig issue, there
was ap eéffort made by all political
wartieg to reach a correct under-
:standing, to reach g common ~ ap-

proach. That is why there wag an.

understanding that all political par-
ties should unite for ‘the purpose of
bringing about peacg and tranquil
lity, normalcy in. Punjab. But within
a short time this was given up.

Thirdly, we supported the Prime
Minister when he signed the Accord
though we wnever fully agredg with
him. We hag our own differences.
In spite of this, we supported tihe
Prime Minister in signing the Ac.
card. But, evep this Accord which
wag not very satisfactory, wag not
implemented by the Prime Minister
and his Government. I would like
to ask the Prime Minister whether
he wanted a settlement jp Punjab,
peace and tranquillity in Punjab,
elimination of terrorism angq terro-
rists by mot implementing the
Accord. The Accord was meant to
bring about a settlemeni in Punjab.
It wag meant to eliminate the ter-
rorism and the terrorists there. [t
was g political move, 3 politi¢al ap-
proach, But the Accord was never
implemented. Doeg he believe that
without implémenting even this
limited Accord, he would be able to
bring about normalecy iy Punjab?
Have we not been telling him that
Punjab js not merely 5 law.and-order
problem it is essentially, basically a
political issue? The Punjab Accord
s a part of thig political move, By
- not implementing the Accord, the
Government has created a situation,
a more explosive situatiop in Pun-

jab.

of the Constitution
to the State of Punjab - <
Today they blame Mr. Barnalg for
all the ills, all the omissions and
commissiong and all atrocitieg in
Funjab. .

DR. G. VIJAYA MOHAN REDDY
(Andhra Pradesh): Evey corruption.

SHR1 M, S. GURUPADASWAMY:
Now I hear the argument of corrup-
tiop also coming in. Mr, Darbara
Singh was praising Mr. Barnala the
other day.. Now he ig denouncing
him. Why are these blatantly con-
tradictory positions being taken?

. Punjab has been made a pawn on

the chesg board of politic; by Mr.
Rajiv Gandhi ang his Government,

SHEI MAHENDRA

MOHAN
MISHRA (Bihar): No.

SHRI M. S. GURUPADASWAMY:
I charge you. You have made it a
pawn op the chess board of politics.
You are not’ intersted in selting the .
Punjabh issue. You are not, You
want to keep Punjab at 5 boiling

. point all the time for deriving par-

tisan advantages, advantages for
your owy party. My colleague was
right when he charged you that you
imposed President’s rule for 3 mala-
fide purpose to influence the elec-
tions in favour of your party in-
Haryana. Everyone kunows it, I
Baranala hag failed, 1 would have
gone with you to support you in im-
posing President’s rule. At what
time are you imposing President’s
Rule? At 5 time when Haryfna
election is there, at a time when
Barnalg for-the first time has got
majority in the Assembly; on his
own he has got majority yesterday.
Without your support he would have
continued in power. At this junc.
ture you imposed the President's
rule ang kept the Assembly in sus-
pended animation. Why? What for?
You could have dissolved the As-
sembly. You are playing a game
and are indulging iy political skul-
duggery Nothing beyond that... (In
terruptions)
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I tolg you I am not holding any
brief fop  Barnala. ' If Barnala has
failed, then you impose President’s
Rule. If he has fdiled now, L. had
failed earlier too. If he has ;failed

now, he had failed at the beginning
. of the session also when gyou were
praising him. He had been failing
all along. At no time there was a
respite ip terrorism in Punjab, When
massacre of bus passengers took

place it wag ghastlier than what it -

was yesterday. VYou did not intro-
duce President’s Rule at that time.
" All of ug condemned it. There were
graver occasions than the occasions
. in the recent times, whep you could
have imposed President’s Rule in
Punjab. Why hag this occasion been
" used by you? My colleague referred
to sushil Jain Muni whg went to gee
Darshan Singh Ragi. I ask you to
* answer this question, There is no
bar to meet anybody in the country.
You can meet anybody. You can
meet the Prime Minister also. When
Jaiyy Muni went to wmeet Darshan
Singh Ragi, the police force was
withdrawn. I would like to know
under whose order was i with-
~drawn. They cannot do it on their
own. Somebody must have given the
order. Either the State Government

must have given the order or the
Union Home Minister must have
given the order, I want to Know

. that. Did Sushil Muni have the, per-
mission or encouragement by the
~Prime Minister and the Government
to go and meet Darshan Simgh at the
"Golden Temple? There is nothing
wrong in meeting, let me tell you,
but I would like t{o understahd the
situation. | want to know whether
the Government of Indiy is employ.
ing middlemen here to bring about
a settlement, because thig Govern-
ment cannot live without middle-
men. That ig the tragedy.

SHRI PARVATHANENI UPEN-
DRA (Andhra Pradesh): = Without
kickbacks also.

of the Constitution
to the State of Piunjab

SHRI M. S, GURUPADASWAMY:

My friend, Mr. Upendra says that
Government cannot live Without
kickbacks even here... (Interrup-
tions) . -

Sir, I do not know how to describe
the policy and approach of the
Government of India. I am remigd-
ed of a phrase... (Interruptions). I

- think you are a novice in politics.

Pleage keep quite. I am remindeg of
a Dhrase which 1 read long back as
a student, Thomas Hobbes in his
Leviathay has said, “the life of man
in the State of Nature was, solitary,
poor, nasty, brutish ang shorf’, The
Government of India’s policy in Tes-
pect of Punjab also is poor, nasty,
brutish ang short, devoid of all sense
and reason. The proclamation issued
by the President at the very end of
this Session exposeg their utter fooli-
ghnesg in the matter of handling a
very grave situation. We all of us
areg concerned including you, with
the unity aid integrity of India. We
cherish it most .but by your policy,
by your destabilishing policy and
approach the contradictor positions
that you tfake, you undermine the
very process you get in. You want
consensus. Now you do not .want
consensus. You want the accord.
Now you do not want the accord.
You want all partiegs to agree and
come together., Now you do not
want all parties to agree amqg come
together. You do not want politics
to be importeqg into important issues,
national issues. But you import
politics intg it. 'This kind of
blatant ad-hocism i not only
striking you buk the country. You
are the greatest destabiliset and
you are saying foreign hand is every-
where. Only one hand that I see,
that is, your hand, that is, destabi-
lisation. Not the foreigy hanq but
your hand is destabilising the coun.
try. 1t js destabilising your party
also... (Interruptions). It is desta-
bilising your party.

AN HON. MEMBER: What about

. your party?
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SHR] M. 8. GURUPADASWAMY:
You think of your party first. Please

Save your party from your owp mis- -

takes, from your own plunders,
from your own foolishniess. I totally
disapprove the ‘ways and the me-

thodg employed by you. I think the

who.e exercise looks to me ridicu.
lous on the very face of it. I feel
that thig kind of ad-hocism, thig kind
of racklessness, thig kind of reckless-
ness, this kind of selfish politicg and
thig kind of politics of piracy which

you are pursuing will not help

either your party
Thank you, Sir.

or the country.

SHRI PAWAN KUMAR BANSAL:
Mr. Vice-Chairman, Sir, it is with a
heavy heart but with absolutely no
streak of regret or hesitation what-
soever that I rise to support the
broclamation issued under Article
356 of the Constitution of India,
brirging the State of Punjab under
the President’s rule. (Interruption).

SHRI SUKOMAL SEN (West
Bengal): You demanded this.

SHRI PAWAN KUMAR BANSAL:
I don’t deny that. I justify my
demand.. .. (Interruption). The de-
mand was also made with a heavy
Yheart. We do feel that the demo.
cratic process g such, should con-
tinue in the State but when‘u’t harms
the national interest, we demand a
change with g heavy heart.

Sir, this was not an easy decision
but there was no alterantive left
with the Central Government when
it was abundantly demonstrated that
the Barnala Government had failed
miserably © to discharge its primary
duly of maintaining law and order
in the State and to instil a sense of
eorfidence and security in the minds
of the people. Sir, T am flabbergast-
ed at the allegationg levelled by
sorie Opposition leaders. It was
said that the step hag been taken
wish, the narrow interest to influence
I-Iar"s"ana elections. 1 simply fail _to
. understand it. (Interruptions). Sif,
tha Harvana elections have not been

- I do want to add here

‘effort wag

of the Constitution.
to the State of Punjab
fixeg all of a sudden. The whole
country knew that Haryana Assembly
elections were due in the month of
May or June and if the Government
ever had an intention to bring about
a certain situation which could tilt
the balance in favour of the Govern-
ment, in favour of the Congress,
there was ng need for us to refer in
the Presidential Address Shri Barnala
by name. Senlor colleagues here
have referred to that. I would be
coming to that point a little later but
that every
effort waz made to strengthen the
handg of Barnala Government and
that reference was a part of it. Un-
fortunately, Shri Barnalg has failed
to come to the eéxpectations of the
people of the State and the country,
He perhaps got complacent when an
made to strengthen his
hands to fight the menace of terror.
ism. We tried t; strengthen him
but when we ultimately saw that all
efforts have proveg futile, we felf
that we must really rise to the oc-

casion and think of an alternative
strategy and measures. Sir, some
two years Dback, when the Rajiv-

Longowal Aecord was signed, Shri
Rajiv Gandhi, demonstrating proven
qualities of statesmanship had pro-
claimed that what matters is not as
to which party wins the elections but
what matterg is that our motherland
triumphs and that the sacred flame
of our democracy, unity and integrity
continnes to emit light for. the
nation’s welfare. If T am permitted
to refer to the accord, I woulg quote
the concludjng part of it. I quote:

“The gettlement brings to an end

a period of confrontation and ushers

in an era of amity, goodwill and

cooperation which will promote and

" strengthen tlfe unity and integrity
of India.” ‘

This wag the spirit of the actord and
it generated hope that the new Akall
Government would religiously devote
itself to the task of restoring peace
and amity, so vita] for the develop-
ment ang prosperity of the State. To
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our utter dismay, we found that the
Barnala Government only paid lip-
service to the sentiments of Sant
Harchang Singh  Longowal and
did not rise to the occasion 1o
pull out the State {rom the
quagmire of violence. It rather
adopted an ambivalent attitude to-
wards the terroristy who, taking ad-
. vantage of this, once again regrouped
themselves and gstepped up violence
in the State. Though the State Gov-
ernment fought shy of meeting the
challenge squarely, and, instead,
missed no opportunity to blama the
Centre for their failures, yet, the
Centre, committed tg honour the
verdict of the people, extended every
possible support to the Barnala Gov-
ernment. Thijs the Centre dig even
when a number of their own legisla-
ters withdrew support to the Govern-
ment there. It was the Congress
which preventeq the downfal]l of
Barnala Government on more . than
One gecasion.  Every cffort wag made
to strengthen him gnd rightly all
political parties joined in this endea-
vour. For the first time iy history,
as it was gaid, the Chief Minister's
name was mentioned in the Presiden-
tial Address. This, I reiterate,” was
done in g sincere endeavour to pro-
.vide every possible support to Bar-
nala GGovernment so that the internal
fight within the Akali Dal itself did
not weaken him to fight the fissi-
parous and secessionist forces. How-
ever, the situation has been fast de-
teriorating in the State. Of 1late
there has been no semblance of any
authority of the Government there.
The terrorists ruleq the roost and
ran a parallel Government intimi-
dating the people and resorting to
various measures such as reckless
killings, loot and arson. While = the
panic-siricken people were fleeing the
State, the Barnala Government took
no concrete steos to contain viclence.
It failed to utilise the efforts of the
all-party conventions to fight terror-
ism. Here with all the humility at

|
|
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of the Constitution
to the State of Punjab
my command I do wish to add that
though a number of all-party con-

~ ventiong were held in the State, it

was primarily the Congress and the
two Communist Parties who muster-
ed...

SHR] SUKOMAL SEN: No. .

SHRI PAWAN KUMAR BANSAL:
You did not? I said you did...

SHRI SUKOMAL SEN: Not
Congress.

SHRI PAWAN KUMAR BANSAL:
...who mustered the support, who

the

- mustered the presence of the people

at such conventions,” buf unfortuna-
tely some of the Opposition leaders
took advantage of the situation and,
in fact, made use of the platform ~
provided to them to huri all sorts of
‘accusations against the Cenfre uand
an effort was consistently made to
denigrate the Centre. I say again
with humility, it was alleged not with
all the honesty that the Centre had
failed to implement the Accord. I
only wish my learned friends had
cared to have a look at the various
stipulation; of the Accfrq and the
developments during the last two
years. 1 do hope that the learned:
Members from the Opposition do
know that most of the stipulations of
the Punjab Accord, signed betwee

Shri Rajiv Gandhj and Sant Longo-
wal, have beef fulfilled as far as the
Central Government ig concerned.
And if you permit me, Sir, T will very
priefly refer to those.

Clause (2), regarding army recruit-
ment; It has been made abundantly
clear by the Government that all
able-bodieq persons who are eligible
to be enrolled, continue to be enrol-
led irrespective of any other consi-
deration whatever. Clause 3 of the
Accord gtipulate@ an inquiry into the
Novemter incidents.
‘the honourable Members know that
the ingquiry has been completed and
the Report laid on the Table of %he
House.

Regarding those discharged from
the army, if my information is cor-

1 think that ¥
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rect, a. preponderant majority of
those discharged from the army have
been provided aliernative employ.
nen’., )

Regarding the All-Indiz Gurdwara
Act, suggestions from gll the Chief
Ministers have been gought and what
had tg be done by the Central Gov-
ernment was done, to begin with,
nmm.r"dtely after the Accord was
signed. - LR

K

£

Clause § stipulafeq the disposal of
pending cases and the withdrawal of
the notifications reggrding the appli-
cation of the Armed Forces (Special
Powers) Act to Punjab. This I just
want tp mention for the sake of
emphasising the point that the Cen-
tra. Government has not been want-
ing in its duty fo jmplement the
Acrord—wags done long back.

The . most contentious issue was
that of the teorritorial claims. We
all know as tp what has been trans-
piring and as to what have been the
deterring factorg and as to wh#t has
bean the dithering attitude of the
Akali Government, which have led

*us into the situation that we find our-

selves in today. My senior collea-
gae, Shri Darbara Singh, has referred
to that point in detail. It was the
backing out by the Akali Govern-
ment- from time to time, asking for
or cuggesting one solution gnd then

backing out of it again, that has de.

laycd  the transfer of Chandigarh.

The Central Government hag made

it abundantly clear that Chandigarh
had to go to Punjab, that it would
g0 to Punjab. But the clause or
tae stipulation in the Accord did not
end there. There was a further sti-
pulation. calling for the simultaneous
transfer of some land in liew of
Chandigarh ang for that, it was the
Barnala Government only that had
to do something and not the Centra1
Government.

Sir, another
inter-State relations.

clause related to the
We all know

1 1A
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the Sarkaria Commission ang not
cven the Punjab Government ever
raiseq any poiht that the Centre was
backing out of its commitment,

Regarding sharing of the river
waters, whatever step the Central
overnment had to take, including
the amendment of the relevant law
to refer the matter to a tribunal, has
been taken. I here want to lay
added emphasig on Clause 9.3 which

postulated that the SYL shall be
completed by the 15th of August,
1986... (Time bell rings)... and 1

think we all know, Sir, that the bur-
den of carrying out this responsibility
wag not that of the Centre, but of
the Punjab Government and still”

this has not been done.
L]

Regarding the representation of
"minoritieg and the protection of their
interests, the Central Government
lost no time in instracting al} the
State Governments to ensure that
due protectinon is given to the mino-
rities in their States and we are
proud to say that no untoward inci.
dent wag ever allowed to occur in
any of these States.

Promotion ¢f the Punjabi language
was gnother stipulation in the Ac-
cord ‘and, 1o my own gqueries ag well
as those of other hongurable Mem-
bers, we have got enoug‘h information
to the effect that the Central Gov-
ernment has done ity best to promote
i{ne Punjabi language and has, of
late, even given a grant to the tune
of Rs. 79.6 lakhg to the Stata Gov-
ernment for the preparation and pro-

_ duction of Urniversity-level textbooks
1 the Puniabi language.

Sir, much has been tried to be made
out by accusing the Central Govern-
ment of not fulfilling the conditions
of the Punjab Accord. Some of the
senior leaflers from the Opposition

““even soole in unison with the Bar-

nala Go=2-nment regarding various
demands without really going into
the merits in depth. If it were to
ha caid that peace did not return to
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Punjab because the Central Gzvern. -

ment failed to implement the Accord,
1l am sorry to say that it is taking
too simplistic an attitude towards
the issue. 8Sir, here we are faced
with a situation  where Punjab conti-

nued to reel under terrorist violence,
people were fleeing .

Panic stricken
the State. It was a reign of terror
that ran across the length and bread-
th of the State.
citizen couid gather the courage tu
stand anq speak out. The terrorists,
had in fact
given the impression that it was not
the writ of the Akalj Government
but that of the terrorists that ran
the State.. (Time Bell rings) It was,
Sir, in these circumstances that this
unhappy decision had to be taken to
promulgate President’s rulé in the
State. It was taken because the
Akali Government had forfeited the
confidence of the people and lost all
moral authority to continue in office.
Avarice and greed jaundiced their
vision and afflicted their thought and
action. The inaction of the State

Government, rather the tota] lack of .

political will, to meet the situation
made the Punjab tragedy a piognant
one, though every tragedy has its

“own tale gf woe,, sorrow and suffer-

mg. s it '."'; -
o St 3
Sir, ohe haj; ty make no effort to

perceive the nightmare that every

Punjabi was passing through.. An
environment had come to prevail
where even’ petty criminals were

emboldened to defy the rule of law
with contempt and no right thinking
person could challenge them. It was
at this stage that when 2 wave of
insécurity and fear swept the State
and the State Government did little
to contain it that the Cenire hag 1o
decided to act. It could no longer be
a mere spectator to thé gory events
that continued to rock Punjab and
thredten to tear apart the State, a
straegic border ‘State. In such an
extraordinary ~ situation it was the
duty of the Central Government to

-bring about

No right thinking

- there was an

of the Constitution
to the State of Punjab
rise to the occasion and assure the
people of Punjab that no conspiracy
would succeed to strike gt our polity.
The Central Governmént hag done
well ‘10 give thig hope to the people.
Sir, T would conclude by sayingJ
that this is not an end iy itself, This

- ig the beginning of g fresh endeavour

to see that conditions We created that
normalcy to FPunjab,
that Punjab once again pursueg its
path of progress gnd prosperity, that
no force whatever is permitted to
play havoe with Punjab.
Incidentally, while referring to this
commitment in the President’s Ad-

dress, one hon. Member from the
Opposition saig that the Central
Government i§ going back on it.

With all respect, I would submit that
the Central Government is fulfilling
ity commitment to that effect. If
occasion when the
country felf that there was need to
strengthen the hands of Mr. Barnala -
the Central Government dig it. But
if we feel that such g situation has
arisen where, basking in the reflect~
ed glory of the Centre, the State
Govérnment is not willing to do any-
thing for the State and that Govern-
ment ought to be dismissed, the Cen-
tral Government hajs rightly takenf
that action. T

SHRI VALAMPURI JOHN (Tamil
Nadu): Mr.- Vice-Chairman, Sir, I
agree, - and we dg admit, that the
sitwation in Punjab js grim, and
sometimes it seems it is too grim for
words. Sir, ag a party we are one
with this Government jn itz valient.
battle, t, fight against terrorism. We
are always extending our unqualified
support to this Government in fight.
ing the hydra-headed monster of
terrorism. At least there ig a justi-
fication that in violence there is a
display of heroism and valour, But
terrorism is a senselesg violence, be-
cause there is only a display of
cowardice. So, we are one with the
Government in  fighting out this
strange gituation that hay arisen in -
Punjab. But I would like to observe
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that the imposition of President’s rule
in Punjab at thig point of time in
this situation is an extreme step. It
ig an exireme step in the seise that
the Members of the Opposition” par-
ties have been saying that there is
no abnormal situation that warrants
the President’s rule. Had you been
wise enough, you would not have
stepped into the sho€s of the Akali
Government. What you woulg have
done was to place the terrorists on
the one side.
tells me that in Punjab you should
have strengthened the hands of Mr.
Barnala and  his Ministry. You
shoulq have made the Akaliz and
the extremists fight against each
other. Instead of doing that, you
have removed the Akalis and you
have taken the place of Akalis, Now
you are fighting with the extremists
¢irectly. : -

1 would like tg remind you that in”

the same deteriorating. situation that
existg in Punjab today, you have said
earlier that you have been fighting
terrorism through the instrument and
authority of the Barnala Ministry.
Now you have lost your faith jn this
instrument. Now you say that you

. are going ta fight directly. You have

created a difficult situation for your-
self. 1 would like ty say that this
is going to be a losing battle for
you. You are not going to win the
battle. Insteag of making these two
factions, these two warring principa-
ities fight it out ,amongst themselves,
you have taken the position of the
Akali Governmeni. You have creat-
®d 5 difficult situation not only = for
the Government but for the country.
We say that there was no “abnormal
situation. Shri Samai - Mukherjee
hay said that only 18 were killed.
When he gaid that only 16 were kill-
ed. some Members from the ruling
party took very strong exception to
it and repeateg ‘only’. T would like
to ask % very specific auestion. T am
posing thie auestion for clarification.
Who are these 16 people wha “have
been killed? Are théy fundamenta-

The practical wisdom™
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lists? Are they men from tMe pro- .

gressive forces? Are
agents? Are they civilians? Who
are they? 1 pose this specific ques-
tion because every paper hag said
unanimously without™even g single
exception that all the 16 people wheo
have been killed are terroriSts or
the people whgo have been harbouring
terrorists. This is what they say.
(Interruptions) If they are the ter-

they political

* rorists or the people who have heen

harbouring terrorists, then instead of
dismissing the Barnala Ministry, you
should have supported him because
he has done what is right. I would
like to ask "a very specific question.
Who are these 16 people who have
been killed? I would like to ask this

very gpecific question. Again I cay
that we are one with this Govern-
ment.

If you take a sensible step
to fight terrorlsm, we are with you.

. Even the other day, Members of your

party were attending big rallies. The
report was that lakhy of people came.
There was 2 kind of unqualified sup-
port from the public. The Tovern-
ment says today that though therg is
no specific announcement about it, we
ﬁpd from newspapers that there was
no gupport from the people. Barnala
has not galvanised them, He hag not
utilised them properly. Now
the rallies have been conducted. Now
only the people have been enthused.
But thig problem hag been there in
Punjab for the lagt two or three year
or’ even much before that. This’
period of 25 months ig not enough
tackle this problem. VYou do
rot think that you cap solve
this problem all of a sudden, within
an hour. T am asking a very specific
question. Though it lookg apparently
hypothetical, this is not 53 hypothetical
question, ' Because you found fault
with the Barnala Ministry and betause
you thought in your wisdom that the
Barnala Ministry will not be capable
of combating terrorism in Punjab, you
have removed him. But, now, I am
asking you because you have taken
the reing of administration in Punjab,

only "
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Suppose from today there are increas-
ed number of murders and killings

and increased. terrorism, in another °

two months, in the next Session
suppose we pose the same question to
you, will you get yourself dismissed?
Huw can” you have two yardsticks?
What is sacred to one man is sacred
to all. Only on this reason that the
Barnala Government is- not capable
of fibting  terrorists, you have dis:
. missed him.: When you have taken
the reins in your hands, suppos?
tomorrow—it is not a hypothetical
question at all, it is not a hypothetical
thing at all; it is going to havpen, 1
tell you—suppose tomorrow you are
not able to contain the situation, will
you get yourself dismissed? Dismissal
is not an answer. (Interruptions) Dis-
misgal is not an answer. It is undemo-
cratic. We are one with you, we Will
support all your positive steps. We
are bne with you in combating this
king of terrorism, Terrorism must be
put down tooth and nail, I accipt it.
But it is an extreme step because as
the other State parties, we will say
that imposition of the President’s Rule
in any  situation  anywhere in this
country is only a temporary liquidation
of democracy. It is a death of demo-
cracy. I would like to submit that
vou can kill a shake, but you cannot

set firg to a temple to kill the snake.

Thank you.

SHRI PARVATHANENI UPENDRA;
Mr. Vice-Chairman, Sir, this Govern-
ment gets panicky ang resorts to
desperate measures whenever there is
a crisis. The whole day it rakes up
its brains, does not get a solution and
at midnighg it  reaches a solulioy,
rushes to the Ras’htrapati Bhavan and
resorts to this kind of a desperate

measute, This imposition of the
President Rule brings the whole
Puniab  situation to a full circle.

Starting from October 6, 1983, when
the seventh President Rule was im-
posed in the State, to this day so many
things haye happened in that State.
And we have reached the same point
once again. It is an admission of the

" last President’s Rule itself that
-Punjab problem took a bad turn. It

of the Constitution
to the State of Punjab

defeat of this Governméent because it
has resorted to so many measures
during the last four years, and ulti-
mately it has to admit its failure, It
is a culmination of all its blunders
starting from the Bluestar Operation.
Today they are ‘reaping the conse-

- quences and they do not know what

to do and, therefore, they repeat the
same thing which they can find, the
imposition of the President’s Rule, as
if that is the panacea for all the ills.
They forget thai it was during the
the

was during that time that arms were
smuggled into the Golden Temple, It
was’ during that time Bhindranwale
was built up to that stature, And
what do you want to achieve by
again imposing the President’s Rule
there? Wha; do you want to do? What
Mr. Parnala could not do with your
support do you want to achieve now?
You have not spelt out what you want
to do now. You have put a DGP of
vour choice, You have put a Governor
there who did not function as a mere
Constitutional head there, but func.
tioned as a Governor under the
President’s Rule. He took abnormal
interest in the dayto-day law and
order affaits, Nobody objected, Even
the Opbpositién parties did not abject,
because the situation warranted tnat,
You had put para . military forces
there; you deployed military there,
You took all the powers. You passed
a number of Acts in this Parliament,
and you took severa] powers, gpecial
powers under Article 249 also much
against the wisheg of the majority of
the partiecs on  this side.. 1t only
reminds me of the desperate efforis of
an impotent man.trying for potency

pills, and he does not know how to
use them. This is the position of this
Government, It does not know what

to do with the powers it has already
acquired: hut it wants more powers,
So far, they were keeving the guns
on the shoulders of Mr. Bagnala as a
buffer. He was acting as a buffer, and
they  will face the  music today.
Tomorrow when they confront  the
extremists directly, it will be a fight

’
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between the Central Government and
the local people, I am warning you
that such a situation will develop, and
you are leading to that. We have
warned you previously &lso in this
House. “Don't, for God’s sake, resort
to .this step. Whether Mr. Barnala is
efficient or inefficient; we are not
concerned. You cannot do better than
that, and if you resort to that step.
you are gresorting to a dangerous step.
You will go into direct confrontation
with the extremists. It will be a fight

between the Centre and the extremists,’

a sort of civil . war”. And you are
encouraging that, You gare going for
that, You will repent for it in course
of time. That is my feeling, We
warn you and you are not listening to
that. What can you do now which
you could not do so far? You have
not done a single thing to support Mr.
Bzrnala pofitically. All along, you
have treated it as a law and order
problem. Have you done anything to
strengthen his hands politically? You
krow he is a3 moderate. But you have
done everything to weaken him instead
of strengthening him.

Punjah Accord is a dead letter., You
have not implemented even one aspect
of Punjab Accord, and you divided

the Akali Dal. Can you demy that? -

It was one of your Ministers, who is
out of Cabinet now, who encouraged
Cept. Amrinder Singh and Sukhjinder
Singh to divide Akali Dal. Can you
deny that? He is out of your Cabinet
now ... (Interruptions).

SHRIMATI AMARJIT KAUR: It is
wrong.

SHRI PARVATHANENT UPENDRA;
You divided. Akali Dal. You . encour-
aged its division because you wanted
it to depend on your support to
survive, You wanted a puppet gov.
ernment and you divided Akali Dal,
and you encouraged Barnala to ignore
Badal group, and he is now ‘reaping
the consequences of his relying on

.your support. And that was a mis-
take committed by Mr. Barnala also,
I am sure about that. You are res-
pensible for division in the Akali Dal,

of the Constitution
to the State of Punjab
There is no doubt about it that you
encouraged Capt. Amrinder Singh and

'§ukhjmder Singh... (Interruptions)

SHRI PAWAN KUMAR BANSAL:
They might have disclosed it to you.
1 bope you don’t make unsubstantiated
charge.

SHRI PARVATHANENI UPENDRA:
We are completely against extremism,
violence, fundamentalism and all thaf,
But this is not the way to tackle the
ituation,

And T am surprised, Mr, Vice-Chair
man,_ to read the Governor’s report to
the President. It is an atrocious
report. I never expected g Governor
like Mr. Siddhartha Shankar Ray,
with all his legal acumen, would send

. a 'report like this. It is self-condem.

natien, and condemnation of a popu-
larly  elected  government. Only
yesterday we discussed the role of
Governors. 1 will read two or taree
paragraphs and you will understand
to what extent the Governor has gone
to condemn a popularly elected gov=
enment, »

“what made matters worse wag the
deep involvernent of some of the
‘Ministers in the present Cabinet and
their relatioms with the terrorists/
extremists. and the unwarranted
attempted interference with police
activities particularly at the Districk
and Thana levels by them and some
of the leading members of the ruing
party.”

This is one charge. Then, it ‘goes On:

“Corruption has also become

rampant....”

as if ‘there is no corruption in the

Centre,
“....and money is being taken..”

THE MINISTER OF STATE IN TR
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
THE MINISTER OF STATE IN THRE
MINISTRY OF HOME AFFAIRS
(SHRI P. CHIDAMBARAM): There is
no corruption only in Andhra Pradesh.
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SHRI PARVATHANENT UPEN DRA.:
®....money is being
passing of 3 number of orderg includ-
ing  orderg for transfers,
postings and employment of
- 8.00 P.m. people by some of the Min-
’ isters ang their relations and
Or agsociates, ag well ag by
certain Chairmen of important Gov-
ernment Corporations/undertak.ings.

It is quite clear that the ruling party
and its Government have no political
will to combat  truly and seriously
either the fundamentalist movement
or the growing and unabated terrorism
and extremism and have become quits
incapable of even assuring effectively
tar less safeguarding the basic funda-

mental rightg Buaranteed under oyr
Constitution,

mn
The State Government indeed standg

today as a mute spectator when tens.

and thousands of people here cannot
even carry on their ordinary aveca-

tions of life. There is total chaos and
anarchy” ’

8ir, T want to chillenge this Gov-
ernment to  prove ‘these charges
because these are serious charges. You
are charging the erstwhile Minisiers
with complicity with the extremists

and you are also charging them With .

corruption, It is your duty to prove
these charges and I demand that a
Commission of Inquiry should be
eonstituted by you to prove these
charges, (Interruptions).

Then  Sir, tnere is another funny
thing which I myself could not follow,

I do not know how M. Siddha:tla
Shankar Ray could write such a thing.’

e says:

“All the fight that is being put
up, for example, the killing of
Jarnail Singh and another in an
encounter this morning at Sargrur,
in fact, ig by certain sectiong of the
1:+lice under the leadership, of tha
Dirertor-General of Tolice and nnt
because of any leadership or assist-
ance or encouragement from the
Government.*

taken for the’

of the Constitution
to the State of Punjab

In the case of one single instance
where there ig success, it is due to tha
leadership of the DGP and for all the
failures, Barnala and his Ministers are
responsible. If you want to attribute
success or failure, attribute it to one
individual, Either you blame the
Government or you blame the DGP,
In cne instance, you give credit to the
DGP. Of course, it may be due. He
is an efficient officer,” I am not dis-
puting that, But for all failures, yow
are blaming the Government. Why
don’t you give credit to the Govern-
ment also for this?

SHR1 JAGESH DESAI (Maharash-
tra): What is wrong if it is mentioned
in the report?

SHRI PARVATHANENI UPENDRA;
This is the type of the report on the
basis of which the Government has
come to the conclusion that President's
Rule is inevitable there,

SHRI M. S. GURUPADASWAMY:
If there is corruption, the Legislature
is there,

SHRI PARVATHANENI UPENDRA.
I think, you are now entering into &
dangerous situation there, As I said
already, there is going to be a serious
situation developing there, because .
you have removed the moderate ele-
ments, You have thrown them amohg
the extremists and whatever moderate
influence which they were exercising
on the people, on the extremists, will
no longer be there. The situation is
likely to turn worse and the Central
Government has to take full respon-:
sibility for this. Therefore, you have
to reconsider the whole matter, You
have kept the Assembly in suspended
animation, I hope, better sense will
prevai] and you will restere popular
rule as early as possible, I hope, you
will reconsider this when you foresee
the dangers which are going to come
to Punjab and the country: Thank
you. .

THE VICE-CHAIRMAN (SHRI H,
HANUMANTHAPPA): Shri Advani
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SHRI LAL K. ADVANI (Madhya
Pradesh): Nobody from that side.

SHRI P. N. SUKUL (Uttar Pradesh):
Ycu are supporting it.

HRI LAIL, K. ADVANI: Mr. Vice-
Chairman, Sir, I rise to extend my
party’s support to this Proclamation,
buy, with two very strong reservations.
I have only to spell out these reser-
vations. It would be the principal task
before me in my speech. Of course,
in addition, I would also like to deal
w-th the issues raised by my colleagues
in the opposition, Their views 1
greatly respect because they are views
born out of an  honest conviction;
there is no expediency or opportunism
abcut them. 1 differ with thelr
‘evaluation of the situation, Sir, when
trey referted to the praise that was
being showered on the Chief Minister,
M, Barnala, only a couple of months
back, they were Very right,
They quoted no less than the Presi-
dent’s Address which is the most auth-
ettic document reflecting the Govern.
ment views and that was the Gov-
ernment’s evaluation about the Chief
‘Minister at that point of time, just
three months back. In fact, I, have
with me even the subsequent ekalua-
tion. It is in reply to the President’s
Address. And the Prime Minister
says: “What we stood for the
port that we have given to the Gov-
ernment of Punjab, today after a
long time is bearing fruit when we
sep that forces of secularism for sep-
arating religion and politics are stan-
ding together against factional ten-
dencies. against terrorism. against
fundamentalism, against the forces
which are out to destroy the coun-
try” ‘This ig Prime Minister Railv
Gandhi-speaking on March 8, 1987.

SHRT JAGESH DESAT: It was two
and a half monthg back.

SHRI LLAL K. ADVANTI: Yes, yes.
Therefore, T want someone to explain
to me what hag havpvened between
this point of time and today.

‘my first query the

sup- -
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So far as I am concerned, I have

been of the view, at least since De-
cember, 1986 that in Punjab there
are no soft options. I entirely agree
that normally a democratically elec-
ted Government should not be dislod-
ged. Normally, they should be al-
lowed to rule as they are, with all
their shortcomings, including corrup-
tion, indeed. Let me refer to the Go-
vernor’s letter, Principally, the char-

ges made ggainst the Barnalg Gov-
ernment are four.

The first one is on page 2. It says
that “there was not only a paralle}
authority working in the State by
the fundamentalists and/or the ex-
tremists in the temple and the gurd-

waras as opposed to the Punjab
Government Secretariat at Chandi-
garh dbut terror stalked the land
and fear K abided in almost every

heart with the inevitable result that
migratiop and the subsequent com-
munal tension and bitterness com-
menced again” This is the charge
r}umber one. Of course at the
beginning of this remark, perhaps,
in order to justify and give Mr, Chid-
ambram a point to make in reply to
Governor has
said “from about the middle of Ap-
ril 1987 Ag if there was ng terror
earlier and it is only from about mid-
dle of April, 1987 that suddenly ter-
ror started stalking the land. I can
give you instances after instances in
the last one year, starting with Muk-
tsar in July-August last, thereafter
Ceneral Vaidya’s hatya. thereafter
attempt on the life of the Prime Min-
jster and of Mr. Ribeiro, thereafter
the bus carnage in Hoshiarpur. There
are S0 many instances on the basis
of which any Governor could have
taken the seme stand, terror_stalking
the land and about a parallel Gov-
ernment running there. What I8
contained in the Governor's letter
or Governor’s report hag been  the
Governor's view since a long time.
1 today New Delhi has taken a decl-
sion it is not based upon the Gover-
nor’s report, rather the Governor';

43
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report is based upon New Delhi’s de-

eision." When New Delhj came to the

conclusion that President’s rule has
to be imposed, his views have been
penned down in the shape of this re-
port.

SHRI PARVATHANENI UPEND.
RA: It is always like that,

SHRI LAL K. ADVANI. It is not
the Governor alone who has heen
holding these views. .I have with
me a debate held in thig House. Be-
fore I refer to it, let me first bring
out all the four charges. Number
one, as I said, is the parallel Govern-
ment, terror stalking the land. Sec-
ondly, the deep involvement of some
of the Ministers in the present Cab-
inet and their relationg with the ter-
rorists/extremists and the unwarran-

ted attempteq interference with police

activities, particularly gt the district
and thana levels by them ang some
of the leading memberg of the rul-
ing party. The thirq charge is and
which I think ig the most crucial
charge anqd the most important
eharge, which certainly justifies
imposition of the President’s rule
which is that the ruling party and its
Govt., meaning the Akalj Party,
have no political will to combat

truly ang seriously either  the
fundamentalist movement or the
growing and unabateq terrorism

ang extremismm ang have become
quite incapable even of assuring ef-
fectively, far Jess safeguarding, the
basic fundamental rights guaranteed
under our Constitution” ete. etc.
*Its writ has ceased to run in large
areas of the State, particularly in al-
most all rural areas. The State Go-
vernment indeed stands today as a
mute spectator when tens of thou-
sands of people here cannot carry on
their ordinary avocation of life.” The
last charee is that os corruvtion. 7T
endorse these charges. When I say
that I endorse these charges, I find
that in August, 1986 the first three

of the Constitution
to the State of.Punjeb
charges are contained in a speech
made by no less a person than Mr.
Buta Singh, the Home Minisler of the
Government of India. These very
three charges—namely, that there is
terror there, that a parallel govern-
ment seemg {o exist there and  that
which I have described as the most
crucial charge—that the present Bar-,
hala Government lacks the political
will to deal with the situation

My colleagues this side should not
be surpriseq that only iwo months
back Government showered praise
en Shri Barnala and today they are
dismissing Shri Barnala and accusing
him of being totally incompetent, of
being the villain of the piece. I heard -
Shri Darbara Singh described him s
totally incompetent, “He is 2 law-
yer, even then he does not under-
stand this,” something of that kind*
he said. I could not follow his Urdu
properly but I tried to understand

from Virendraji. But this kind of

conduct by the Government of India
need not surprise my colleagues. In
many circuses, some artistes special-
ise in somersaults. T believe that
this Government and this party have
an incredible capacity of doing poli-
tical somersaults. They did it = in
Jammu and Kashmir. They have
done it now in Punjab and they may
do it again in Punjab. Something
that happened in Kashmir could well
be repeated in Punjab -also.

SHRI PARVATHANENI TUPEN-
DRA: That is the game. ,

SHRI LAL K. ADVANT: In the
political arena, you should give them
the capadity and admire them for
that, they can stage somersaults of
this kind. But the cost the country
will have to bear because of the pec-
uliar situation in Punjab is going to
be immense, unless our perspective
is elear.

T remember when T said way 'back
in August, 19868 that despite the fact
that in this opposition T am in a min-
ority, T am going to support the Go-
vernment's case for 3 security zone,
all of my colleagues said, you are
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_doing a wrong thing; once you allow
them to encroach intg the field of
$tate autonomy, they are going to do
it everywhere, Angd they told me,
perhapg you do not hawe g govern-
ment of your awn, therefore, you
can afford to do it. I believe
State autonomy is .imporiant but far
more important is the integrity and
security of the country, and it is this
that prompts me to support the Go-
vernment ‘on the security zone is-
sue. This prompts me to support
Shri Buta Singh when he tells me
that this present Government lacks
the will, it does not have the political
will. . T wou'd like to quo‘e my col-
leagu~ Mr. Jaswant Singh. He had
spoken in that debate and he  had
listed a number of lawg that Parlia-
ment had passed in order to meet
the terroris's’ threat., He listed fif-
teen different laws in all. And Mr.
Buta S'ngh replied: “Shri Jaswant
Singh brought out a list of 15 Acts
through which we could .deal with
this kind of situation. Sir, laws are
‘there; no denyng it. But, Sir, that
law in the statute book itself will
not come.to the rescue of the people.

‘There has to be a political will, there

has to be a determination and there
has to be an adequate organisational
set-up in the field itself which is
committed, wihich is prepared to die
for the security anqd integrity of the
country. 1It.is that thing which is
lacking”, Therefore, we supported

thig - security zone, proposal. Article

249 was invoked for the first time in
the history of the Rajya Sabha, at
lepst after 1950. Shri Buta

also said: Another Act was menti-
oned by Jaswant Singhji, and this
was the Anti-Terrorist ‘&ct. This

Anti-Terrorist Act can also be imple-
mented only if there is a political
wil]l and if the authorities are allow-
ed to operate without any hindrance,
without any political interference.
Sir, may I bring to the memory of
this august House what happened
when we tried to demolish the hide-
outs of the terrorists in one of the
fost dar geroug areas in Punjab cal-
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led Mand? It was ap accusation
made then, that half of the Cabinet
of the present State Government ijs-
sued siatements aganst thig opera-
tion which was to protect the count-

ry from these dreaded terrorists. Sir,

thig operation wag ridiculed. The
Chief of the Police was himself ridi-

. culed personally by no less a person

than 3 Cabinet Min ster.

Sir, why am I pointing out all this?
What does this Governor's report
contain” apart from al] the g'legations
that were made against the Barnala
Government in August, 1986 by the
Home Minister himself n this House
and on the basis of which he sought
this House’s permission 1o pass a Re-
solution under article 249 and create
a security zone? Till that point of
time, my party had not demanded
Pres’dent’s rule. It was only in the
month of September that I started
demanding it. Yoy have taken from

this House, I said sanction for the
creation of 2 security zone, Where
_is that, What hag happened? You

accused the Barnala Government of
being flat-footed, being weak, and
lacking political will. My charge
against the Centra] Government is:
you lack the political will. If the Bar-

. nala Government jg opposing it, - let

But you have taken sanction
from this House. Why bhave ¥ou
developed cold feet? In September
or Octdbar, for the first time T made
the statement: if because of imple-
mentation of this House’s Resolution
for the creation of a security .. zone
the Barnala Government wants to go,
let it go. That was my phraseology.
Tt .was only in the month of Decem~
ber that my party for the first time
came to the conclusion—<seeing the
continued . murders, ki]li{xgs, day In
and day out, of people who are op-
posed to terrorism, whether they are
Sikhs or Hindus that President’s
Rule must be imposed. From my

it go.

- owp party, from the Communist

Party and from the Congress Party,
we have lost valiant people-.—party‘
workers. Many of our activities in
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the field have been killed. In the
month og December my party took a
stand that in Punjab there were no
soft options left. My assessment
wag that—Barnala was being conti-
nued only ag a shock gbsorber. The
Government’s evaluation is no differ-
ent from mine. My colleagues from
the Opposition differed from me.
Even today Mr. Gurupadaswamy has
said that Punjab is a political prob-
lem. I disagree with him.

Punjab was a political problem
till three or four years back. When
we had those tripartite comferences,
I -was totally convinced that if the
consensus that emerged from  that
tripartite conference had been imple-
mented the law and order problem
also would have been solved. It was
a politica] problem till then. Today
it is not a political problem-—certa-
inly not. The political ingredient of
it is very small. 1t is not even alaw
and order problem. We have a very

" serious' law and order problem, much
more serious than that of Punjab,
in Bihar, in Uttar Pradesh. This is
much more than a law and order
problem; this is a threat to the unity
and integrity of the country. It is
far more thart a Jaw and order prob-
lem. T1t'is. therefore, that we depar-

-4ed from the normal approach—no’

encroachment in State autonomy, no
dislodging of an elected. Government.

Alsa, we pointed out to the Govern- .

ment in December, 1986 that the
7.~Parnala Government did noet have
. .even a majority; it was continuing
. --only because of the Congress(I), so
‘that when you remove. this Govern-
ment you :
removing » majority Government.
Do you realise the jrony that today
when you have actually brought in
the proclamation, you are removing a
majority Government, which charge
could not have been levelled against
you in December last because it was
being sustained only by you? At thay
point of time, I remember, 7 sald,
“You are not going to remove the
Barnala Government today because

cannot be accused of .

of the Constitution
to the State of Punjab
he serves as a shock-absorber. When
a Hindy is killed by the terrorists, the
Hindus feel angry against Barnala, not
against Shri Rajiv Gandhi. When 3
terrorist is killed by the security for
ces, the Sikhg feel angry against Mr
Barnala, not againsy Shri Rajiv
Gandhi. So, he actg as a buffer bet-
ween the anger of the people and the |
Government of India” [ also
said at that time, “Because
your assessment ig no different from
mine, you are also going to remove
Ar. Barnala and you will impose
President’s rule, but you will do ip
shortly before the Haryana elections.”

“This is exactly what you have done.

I agree entirely with Bansalji, I think
he ig right, that after all it is not
going to pay, and it could have been’
done a day later, and further more,
people are not going to be deceived

by this. That ig true. But today the

situation in the party and the Govern-
ment ig that....,

-SHRI PAWAN KUMAR BANSAL: L
did not say, “People are not going ‘0
be deceived by it.” I said, “If we had
Haryana electigns in mind, such steps
could have been takenh at any time.
we knew that the Haryana elections
were taking place on such and such
a date. Therefore, we would not
have supported Mr. Barnaly earliers”
That .is how I put jt. ,

SHRy LAL K. ADVANI: Very go>i.

SHRI RAM AWADHESH SINGH
(Bihar): You had no othey option.

SHRI LAL K: ADVANI: 1 would

_only say, because of the manner in

which you have done, the time at
which you have done it, your motives
have become suspect. Your bong fides
will be questioned. It is because of
this' that® think that much harm is

- going to be done to the cause of na-

tional integrity - that you want to
support.

Sir, I would like to conclude, Leat
it 'be understood that if the imposition
o¢ the President's rule is the only
thing in your ming and you think
that i.n this way the Punjab problem
ir going to be solved, you are delu-
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ding yourselves. In fact, I said the
same thing the vther day when some
Ministers started speaking in very
blowing termg about, the all-party ral-
lies that had been held in Punjab
recently, in those all-party rallies, my -
party was in a minority of one when
we said, “We are not going to sup-
port the Barnala Government. We-
are going to speak against the terro-
rism. These rallies are being held
in order to convey to the people that
sq far as the terrorists are concerned,
all political partieg are united. Therg-
fore, we are going to participate in
it.” All the others who used to sup-
port Mr. Barnala were saying, *“Mr.
Barnala is a valiant knight in shining
armour as i were, fighting the fiends
of fundamentalism.” This was the
trend ang tenor of the speeches that
‘were made. We were the only ones
who were of the view  that
President’s rule should be imposed.
We did not support Mr. Barnala at any
stage. Of course, we said, *“To the
extent Mr, Barnala had shown some
litile courage in standing against the
high priests oy the Akal Takht  wa
appreciate his stand. That ig all.”

" But T would like to know from the
Government, on this occasion, what
else it has in mind, whether it has
any thing else in mind apary from
imposing President’s rule. *And I
would suggest that the sanction that
you took in Augusy last from this
House mus; be implemented witho.ut
delay. A security zone al] along the,
border must be created. After all,
we cannot keep on shouting about
Pakistan helping the terrorists, sen-
ding infiliratorg into the country, put
doing nothing about it. Now that
you have taken this step, you have
decided to go in for direct interven-
tion, let this be done without delay.
Now it ig within your field.

Secondly, I have always been of
the view that one of the basic flaws
in our handling of Punjab has been
that after 1984 when the State' was
under the President’s rule, a very
stricy screening which should have
been done, was not done. Cleansing

A

174 .
of the Constitution L
to the State of Punjab

process of the administration, of the
police set-up should have started then
itsell to ensure that we have &
proper machinery. Now that jg some-
thing that you have to do.

At the same time you have to re-
r:tve suine irritants, Theve are
irritants, You cannot keep on saying
over and over again that the quesiion
of the Jodhpuy Prisonerg js going to
be reviewed, Yoy have to come outi
with categorical facts saying this is
the position and yndertake the review
broeess immediately. I have always
maimained that there should be three
categories. Thote of them, who are
guilty, about which we' have

evi-
dence, prosecute them. Those' who
are innocent, releagse them, The

there is the third category may 1.

'of. those, who, we suspect, are
guilty, but we have no evi-
dence.

I think security
intended to deal with such people.
But yoyu eannot go on endlessly saying

lays are

- thatl the matter is being reviewed; we

will do it soon etc. ete, So, also - on
the question of the 1984 riots, the
people who are guilty have to be
punished. I ill this day not a sin-
gle person has been punished, you
cannot create confdence amcry  the
people

I am criticised and my party e cri-
ticised for suggesting the use of the
army. I am unable 1o understand
this inhibition about the deployment
of army to assisy the civil authoritjes
in .a situatiqn like that in Punjab. we
do it in much more ordinary cases

\in Ahmedabad, in Delhi or elsewhere.
where there is law and order situa-
tion and which the loeal police 1i:
not able ty dea] with it, or which we
are not ‘able to deal with even with

_ the assistance of bara-military forces.
Why should there he any inhibitioxn
about the use of Army ‘n Punjab? Is
it only because .of 1984? If that is the
inhibition, I think that has beer
principal hurdle in
situation in Punjab.
must be shed.

The Deputy Chalrman jn the .Chair
-.Lastly, thly vague repetiontion

a
dealing with the
This inhibition
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the charge that the Punjab problem
has been the result of Pakistan or
America’s intervention and that they
are promoting terrorism jin Punjab,
assisting the terrorists, the extremists
ete. shoulg be abandoned. I demand
that there should be a white paper on
foreign intervention in Punjab. How
toreign powers whosoever they 'e,
have beep trying to promote terrorist
violence in Punjab or assisting the
terrorists and extermists in Punjab.
On that issue I demand a White paper.
: *

With these words I once again-sup-
port ihe President’s proclamation, but
with the strong reservations which I
have voiced. ]

St R wagw Fag (ﬁl"f‘{) :
sTaqrIfs agiwar, qar @i @
qF 74T BT STET § OwI-¥ Ay
fRaar gig-tia =Jatar § oSgar @
A GIAT AT En (=aam)

ot fazafaa qssﬁfaa fag: (xé;r-
AF) ;A W g qAr g
(watra') ' '

ot uw wagw fag : § a8 =3
@i a1 v o w§ FE aw H
®T A & ar fagar a3 gra-aia
AAM@T-§ IAAT §¢ BHAT 9rar g
T R U7, A AN WV &
Excncdl

st farafme qudifae Fnra AT
KOO T ST AT I57 AT E

st T gagw fag : ag sty &
w7 gy & A fagy gidvie |qET,
‘ﬂlﬁt‘fn %ﬁfmwﬁ' & fﬂ"{ Iqar gl
HBEFT Al g AT & g ogrE
geat 91 G §g =4 g&, ot 49
WG G A ZE-q07 AR, S
FTT U SHE BEGr TS 1 JAEE
T GG Wi AGH I gAT 91, a7 A
ITXT JRILIT FGI gHl 1 9qF T
e F GWEYT g7 AT AT

of the Constitution
to the State of Pungab

A ETER l’f 3 EAT fq oM
war fe o 1fady % T H, R
@ & g9 F R . oaiw arfs
Fad T F A0 g F. A5rfwdy
¥ g Oy ¥ faae w0 a9y
TE, ARG LI ¥ fotemy afow

B 9 & gaigm af froe
% U HT T KL A7 ®7 A

ST @ E Al wfyse &1
& &rd TEAT W fawa woaT B0
faxar &1 Qo WAT fFe—f 9
frng, aff v fowmr . =g quAr
TaT § .. (SmEerw) o9 A
agd Dy 7 TS oAt gglmwr
FT AT | W9 gwmy § fr dona
i Tseafy  wmew W aF I
mr TTsiee m.d ayar X &

7g FgAT W@ g o a3 aﬁ AT

“TF@\?EH errga g\ T &0

ST S RE AT RSy Ay
F We HTH T A AE T4 IH
& gz F gArg 9 gr‘tmvrr C 1

ST weAwar g g, e -

®. FAAT TEAC $ AR F AR
9T f w31 E @gy g wf g, AR
foa gre & 98 aigg &7 T
FW & faqg qMT g € T F
fay wey gwm & ol e
Sy, faar & | ATTET GIET MAR
W AT T A A 19, gafag e
qarg § gl wew e faar
g $tEr areﬂfm F WE ATH

qIF qT qAF & | FF GHT A

ag M fwar &1 F ug W Fow
argerr g fo wfvqe $‘r feriz Tont
TAT B ﬂr. qa A & feqiE oy
& aa:an% F dda § amnvrr ¥ qer -

R 1] T qF 1l ST arq. g’r‘mmr

F 99 ¥ gw; W w0 (eSS
THAT § & AT T TG aﬁ e
JRATAT &7 GIgAT TaGHE & graa
WY HAMIAT JT FEHIT g 'q'anaq‘;_'rn
zafAe S99 qAE AT FH OFW B
fae ag wseafy wew wor Gaan aar
gL swr% AT TGET WG AU
aree g frerd ¥qWwoO& ...
(wrmm) o
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FIU I gicamn & f@ars IO @

%7

ot Twwady fag ¢ & A AT
fgars arr @ §1 odmR 07 F
gL TAT4T @y 37T i HT Far
fo fus agwma & 1 W
TN g §, ag A ﬂ‘cq_'%' A,
g gml gy ImoAf & W g,

wi’r T qF F araar? a1 gary

g, STFr.gienon & 9@ § ggwran
g AT gt 19 § TG TITHE
QT a1 IERT SAre a—fr # feggng
g7 L

o gerv wfME ¢ AT ARy §
2 gfer o CfaEr wm L L.
(zaatrq)

St v nIdw Tag ¢ g9 FEy 8
a8 FUSAT T A7 DA AR L AT g AT
aQE Fogleamor & sqar @A %ﬁq
N g w8 v:g T W7 99 W
FTHIE T T 9 AR ¥
frq PRl wI % avmiaw aiw b
{7 AWy Y AT YA EANE Y
g fFar & A1, 99 9T qIgaa ams
g 9 fF &1 7Y 989 79T Suwt
Fggr &1 wiefpre T fear 4r )
ma aF f@Fgea & audm SAad
& gfagd § a9 egofa & W ¥
frdY qer @t w1 T™ faaw @g
T gar &, frf qF FF wT A

Jar wW A ¥ @y ghagie §
agl gar ot fody weq WAl #r AW
FAWT qeTalq gr SEET wwar a9 v
ar | a’tws“r?f gy SaEE gwa §

ey gedR ¥ g ¥ wafan

»mmmsﬁim‘tw%% 17

g | & & ... (wEam)
QF WA q3eq ;. S|fear &t
qiag ;g ? :
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st um graw fag o safer &
waqq § JAsEt ... (FmEEm) ..

st 37 WA WA : FEree X
R § G|y q& FFT AT gEAT B
TR # ¥ fF Sod SasEd Eﬁa?'l‘-
qar @ g ... (|ITA) . .

SHRI VISHWA BANDHU GUPTA
(Delhi): Madam, I am on a poin: of

.order. Is this in order for an hon.

Member to say that something can

~ be done and forced on the President

and a statement can be issued? Is
this in order or not?

THE pEPUTY CHAIRMEN:; That
is only his view and not a point of
order

: %ﬁkua&mfaa & sy foma
g Jdere guar 'ar g g fdee & -
9¢ ¥ far- & A afw Fifee- -
e s § osEw @, fewge
§77 7% feeqz o faww W %0
oW wER; gEeE § g8 § agamn,
frase faar o+ ... (@mFam) |

IAFAET © AT AR T 4T AT
F g W E\ wy ww arfed
(FqEA) ... oA AT A ATE
qsq % fg srrﬂrqr«r A TEH A
BT |
&t AR HWIdW Faz - CU: e
fraar =@ Wi & F faar & sqw
aa & &ifad . (=FEm) |
ﬁmmwm‘a‘mgfaﬁ . (-uama)
.. o A RE @ T

swmmfa mammﬁwm

_aﬁfaal

R waqrst fag (Aew st%szr)
AT AT X AR § g1

awawmfa AT 9g W A
ifay, T s g W@ T
Please don't create any trouble.
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st Tw wahgw fag : w@EEn, 7
Ug FgA ARAT g dgy AW F

g fF wgE agAT 3 1 WM

@ Iy § Ugi Y g6d §, I F
ey &, @A v ww oA & afe
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e g g aer Qfedl @ T
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Fq &, fear wrawar #< 9T 6
FHT TET H ey dfeg W FEET
FgRA S am R AT E { -, . (A7)
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fF o o agl w7 WE, WA
oY 7T F @ ¥ ag T W o @
1 IR ST I R ¥ o @
2, SART A AT GEr w@ W, wWH
@ @ T, R fam @w
AT TF O oad A AEANT FL
g W & W AW A YL FW@ @
% ¥ 3 ... (sAGUW) ..
ar ugkar &, 9| ...
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- gyewafR : 9@ G@ A aRe
TE T | WG AT wmm /ey
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it uw wagw ey : wgRan, §
g @Al Wgar g 5 9o ¥ &y
usfy mET e e T 8, &
gl wEada  fadw war g
fag & & g fear ot
T A1 frmr FTar § 0 F WA §
f& o weafa www & fears Qo
FT SAWT GSH 9T @E T A 5
Wt F faars swE SE-AREE
qIT FR F ghamn T awa FTw"
AMAHT FT FIF T 9T TR O
T@ § fure ¥ w2 T R fsag
A qAN AT T § |

Iy o

SHRI CHITTA BASU (West Ben-

gal):" Madam Deputy Chairman I

rise to oppose the statutory motion.

* which is being discussed in the
House. This Session witnesses today

. with, I want to submit with all.-humi~

- levelled a certain charge against the
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a vry sad gpectacle, a sad spectacle

- in the sense that thig Session is going

to end with a note altogether different
trom what it began with. At the be
ginning of the Session Parliament ini-
tiated a new process for a, solution’y
of the prolongeg Punjab tangle.. The
_policy frame was enunciated through
the President’s Speech to the Joint
Session of Parliament and at the ead
of the Session that spirit, that process,
ig being buried and buried deep DBy

.this I want to say that the process

wh.ch was started at the beginning ot

the Session ig being reversa] at the -
conclusion of the Sesion. This iz a

paradox. Thig is a sad and f{ragic

event in the  Thistory  of India’s

Parliament.

Coming to the subject, to begin
lity that the Governor op Pumjap has

Government of Punjab. As a matier
of fact, that charge trully applies to

~ them, the ruling party and the Gove-

rnment at the Centre. The charge
I reter to iy that the Governor, Sur:
Siddhartha Shankar Ray, of Punjab
hag mentioned thay the Akali Govern-
ment has not got the political will
ard determination jo combat, to fighk.
terrorisy, and forces of secessionis
In fact, it is a charge that I hurl agai<"
nst them. The vbry tfact that they
have reversed the process for a sola-
tion of Punjab problem reveals thas
the Governmnt of India, the ruling
party, have got no dete.mination, no
political will, to combat the forces of
fundamentalism, the forces of seces-
sionism, the forces of communalism,
the forces of separatism, the forces
which  are rearing their heads
in the name of separate Khal-
istan. Therefore, the ~charge is
truly applicable to the other
side, not ag has been mention
in the case of Punjab Government.
I also want to make it clear to this
House and through this House, to the
countrymen, that I do not agree

- with Mr. Advani's prescription or con-

clvgion that the Punjab problem has
ceased to be-a political problem and
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it has, of late, been completely trans-
formed into merely z problem og law
and order. 1 reiterate that the Pun-
jab problem hag remained a political
problem, that the Punjab p‘roblém,
even after imposition of the President’y
rule, continues to Temain a political
Problem, and Madam. If any step is
taken only on the basig that it is a
law and’ order problem, I think, that
will only jeopardise the country's
unity and integrity.

Now I have got a charge aéa.inst
the Government that. the kmposition
of the President’s rule in Punjab is
the outcome of an extraneous con-
sideration, not germane in any way
-to the situatiopn prevailing in Punjab,
either in the past or in the jfuture.
It is an extraneous consideration and
thig extraneous consideration relates
to the electoral prospect of the
‘Congress (I) Party in the ensuing
Haryana elections. (Time Bell rings)
And, Madam, for me it has been a
very sad thing to observe, that here
is a ruling party whom we cannot
replace because of certain political
" eompulsions, places electoral mileage
above everything else and considers
it a more wvaluable thing than the
unity and intergrity of the country,

Again I charge that this Govern-
ment is taking g position of com-
promise with the fundamentalists,
communalisty and secessionist and is
taking a position against those very
forces which are fighting against the
forees of communalism, geparatism
and is unity in_ our country. In this
respect, I think I sghall be failing in
my duty if do not mention the role
of the Governor of Punjab. As has
been mentioned earlier, the decision
has been taken by the Centre and
the. report of the Governor of Punjab
has been tailored to comply with
the requirement of the Government
at the Centre, Therefore, my conclu.

k3 b. ": '
Om ;
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sion is that the decision precedes ang,
the report follows. I do not say and
I would not say that the Barnaa
Government is free from all weakneg-
ses. There were weaknesseg and there

‘'were- weaknesses ewepn yesterday.

(Time bell rings). But the Govern-
ment had -a strategy of its own and
the strategy was that the mode-
rates in Punjab’s Sixth politics have
to be strengtheneq and they have
to be strengthened in the. interest of
a solution to the Punjab problem,
This very step of imposing the Presi-
dent’s Rule must only be the begin-
ing of the end of the role of the
moderates ip; Punjab.

Madam, it is the Prime Minister
of our country who initiated the-
process of all-party campaign, But

. it"is a sad commentary that by this

act of imposing the Presiden’s Hule

that role has been negateq and this
will not help in healing the~wounds
in Punjab, . : :

Lastly, Madam, I want only to .
seek clarifications on three issues.

What is the latest attitude of this
Government with regarg to the high
priests now in Amritsar? Is there any
change in the attitude of the Gov-
ernment towards them and if so,
kindly enunciate it,

What is the attitude of this Gov-

~ernment, in the present context,

after the imposition of the Presi-
dent’'s Rule, towards the United
Akali Dal? Has there been any
change and, if there is any change,
what fis the rationale behing it and
what ig the attitude of this Govern-
ment towards the move of the Muni
and others who, according to me, are
pronouncing certain things which
only help the high priests and the
extremists? I want clarifications on
these issues and I think the hon.
Minister will clarify these points if
he is 8o pleased..Thank you, Madam,.
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THE DEPUTY CHAIRMAN: Nou
Mr, Hanspal.

St giiw Y33 v . Aew
feedt F1eq7, gl T¢ 37 fA4iT
T 9.9 & WFARAT & FI 7@
T, IAE @ A ANE F F
UF Qd At FICAT FE A5 4 4
ft Ifdz nggx F

FF A JIAT AGE T F D
Fr AT T AF B, FANF 9T FH
IEA g9 Ay afws ey fag F
ag 9T FIAH FO6 (A4 A3 72
21 @ ar T o azi qv feafy =7
FEAT HL A1 ATAA farET Y
qeqg odr faquee fedwT g5 s
WY S@ as AE At #EAW S
X e fr gy W A 9T 4% -
FR A G AT AP GIAA T
¥ #1€ A qgf g qdr o wgF |
fg msc oty FFT Iy o Ogr
27 ar 1 fex A7 7T F A=
go Wrdww giow foaed & a9
9T ¢y =% f5; 9 faey =%

75 ere wiigd o1 f& agt wx dww

TqAdE WG WA TE ¥ &4
AT foell F a0 WA T HF A

faquaa ot 3@ A AT gl

FIHT AT TN AT A A
F41 g% adi wad A, e qw g
F T A WA, ATY F XY AT

W WA q1 WR un afen W
, EqFEey 1 AT 9T S AT FIFT

Ay #8EA fadi § g ug A falwmw
od %Wre  fafreed fae Edfeew
gz & &® 0§ ¥ W
FT wggH fear @ @i ar 937 faA

¥, g AR ¥, AMHT AT AT AF
grag Wt g N f daE A

... (FmaEwm)
st v wadw tag-: & adw
wga ’

qc Wi st g 7 7@ @ €

st v wadw fag : G @
wEW gEw "Ew gnE o 9y R
W@ § w5 WA & AEw i, e
oA ¥ wER o !

Fze-Jqige -

A geaw (g danet: faw
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REEGGE R i (I L
qT F.30 -

M TR wIdW g 9 - -
feagt arr @ &1 O woar @
A § WA ar fw ¥ fwdrezc AT
faad €+ ar f5ad w3 frady
q ? :

st geim Tag daara.: wfem
g faqaud 98 4@ fF e g e
ST qlF T & TRIC S ST S Wi rAeAy
39 A7 A 9 8 W A g It &
| g3 avg oF W€ F § fedy - ara
% 7.9 g@W fag ¥ g X
far swaT Tog o T Fofcea
BAHT BIAAT AGY 91 W AZ g AT
& HT qr I4F AT AEI A Ay
Fery s faar s wear & ?
el aTq 98 IAET qwy urf fF
TrATE TR faq T gfwa v,
T-FaT RE F w9 %g q@ #
fafrest sx @ 9 wWhag agaga
wEY FY war Ar o fF =gl a9
FTNE TS WIB qqAqE qE AT
that wag the only solution under the
Constitution to proclaim President's
role, ' ~

U g AT S H a9d ¥ eaw W
arge argar foasr fos oo fvd
q 7 fwar, 99 €1 WK agA AT 21
FEY g qE § ARG FLAC
TC A AL I & IF I
Tg WAWA F@IE | wAAEE Tl
TOAT T a1q, T AEAERT T
A ogww agl ag, A F
FOC S0 | & gg W qavar
gA9 sgt gafes wawHe #i, g
aqy fagr  ar At =A@ A0 W
g g faega W & 1 ()

wY 7w waaw fog : ag 9 79
M AT FreEr 9

ot gedm Tag gamte, S muRT
FYE 17 gad § I w0 FEAr Q¥
Y S E A Y R g Ao
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T T FT IO ARAF RS,
ug {3 #r @1a & fF adr n.afy-

w9 7 99 q3d wrer fwa fiomsy

gda AE g afgT ) wfEa ag

gt g oY wiga 9@ FTew.T
7 Y Figdr ot f§ I ¥ wedy
agl 9T AT e FET A AT
TF LRI BT 79197 |

SHRI PUTTAPAGA RADHA-
KRISHNA (Andhry Pradesh): On
a poing of order. He says that all
political parties had opposed the
e.ection. But Telugu Desam did not

oppose it. We had supporteq the
= move for conducting the election.

st gax fog gama: §9 o3
31 fF waRee @l wEfse 3T
i § oraARe a7 "aws AT
mr’tergfawm g7 37 ¥ A
WEMA § Ag_FE Tgn  f& qd
gl T Sdree ® @np Fx fRai,
qgT w8 9T §, AfFr gq aa &0
w&v wqiF @ afem & oww @il
N @ el gew T F
I AT WS B ) Wgwr gHIfsdE HIT
giftes @@ agl 9T AW CEG
YU T8 E(’T qT qEF qT A argr
qT fEfaes aﬁ‘r FH TG FT A,
(Sraed) 1 sod e A foresr-
Tl WA 1§ G waEEe §Ag
FEHT A & aga wedi wifetE
gFRl Q¥ dgf 493 9 AT |
% f @ & 9T FwREd va‘t
q9F & fred & a9 ¥, ag 5 &
& ST S Ay agt & AT fagar

qMEY &, WMTUT FET A1gd § TED ©

I FaWT #wmeq o 97 f5 &g
L QET gl dg T § A S o9
K aga arr a8 fasw o Q@ § 9
UGl AT wiwew w1 s fF
T dWE F9E W W | oW
wet g od, famd o Ty far
feft 2T & W1 wh, dqBr WA
FTARIT FT F W qg A § q
W g A7 P A § A T Wy
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F AT @Y T F AR 9T § AL
frFa v @ oy W W
wid qifs Tw THT feafa qomra &
TR/ T g WM q gT F1 -
dwefer T gu ag wga1 wWgm fF
9 199, g8 9T AT T A 92
YR 9T, W F g A F 7 A
el mﬁ F rg F AT AT qwieT
FWI E | g°997F |

o gex FR MAT\T (ITTAIN)
gygwiafq S, & 1984 ¥ &
&% T ¥ qAT g @ ¥, I a9
Faq M ¥ qerEr W gemeAa
T W A W@ W H IHgH AW
% 78 wg 4r f¥ wifs & fag,
IM F Ua F Ay, Fwr Ay
gadsar & fau MR derg F wifa
% fag s wE & gz AT g
AT AW &7 S9ar T Foaw 7@
iz faur #ix o-fagd AwfeE §

FwgE wd A1 fearER agh wer o

off usltg wieT gErw oz W A
T Wal &9 ¢ | gfww Fo Ay
uegafe it WOAr  SgEmon §
usgafa waT s § .9 fFar &
@ A Faw gdarfaw groEl wv
gEudw § alew 39 W AT SHAT X
g.9, dfqg™ ¥ a9 g diFaa F
¥iq UF qga I8 grar § wifE @)
Fo gana d & @ 2, faser 9T QXA
ww § gond ¥ AT, wedTedT q3l
€, g waaas qeT § AT Agq ¥
/W A AT gead gE g A1 qEdE g
g, Suar foewg < & 39 2w &0
FAT qal, T7 FW FT GLFT AL
T TF W F YU HaAT, WIA HY
T A qEa § 1§ HEF AR §
IUgATSfy ST, TE G3d &1 eI
gfaum & wiseg 355 FT AW
wiFEfaT Fom Ggdi g, foad 387 a1
i geay § fF ¥ G AT
faraarr & fF 3@ %7 TgF »THAT
¥ wiafe et ¥ a=wid—
“Duty of the Union to,protect
States against external aggression
and knternal disturbance—it shall’
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[sft @wen gwTm Wit
be the duty of the Union to pro-
tect every State against external

aggression and internal aggres-
. sion. . . .Y N

ar ey qar g ¥ ooy §
IR gt wadt §§ @ 4,
grAw fecedsw w9 W @, F
g8 At =igal § B FEm guaw
q qU¥ Fd F AT F4Y 7@ fowan
qr 7 FFg GLEHTT AT T TEY AV 7
¥z degw A & @y At 7 gy
q ot go W ufca gar § ar wew
a1 Y qiw ¥ ofead 3 @ @, =9
feafa & g9 a7 DD o
T FE g A N F{ifs T
AT F 59 JT | AAGT ¥ qT9ET.
frar v fv ga @ar & waw @ 2w
T wgueqr FIGT, T 3w ¥ wifa
warfag F40 9T doirE A awedr &7
AT & |

iy Swawmfe S, S ws-

o wERy ¥ sy st F o9a

faar &, Sa% 35 FraT-smaCar N

@t w=t I g W wg W) #

AOH eqIT WFGT FT AT E,

11 RS, F AT LA HT T8
va §, foas Sgia #gr & —

“Lawlessness, lootings, snatch-
ings, Bank Robberies, burning of
shops, Kijosks, Khokas; the - bruta’
maiming or murdering of innocents
etc. commenceq with a renewed
vigour rhakiag not only many of
the Fundamental righfts  guaranteed
under the Constitution illusory but
also even the most basic right under
it — the right to life — pon-
existent. '

o WA Irawrdfy S, feed
@ wifag waw g, F= wrfag o
g1 FrE oY fem our wE Smav @
oq foeelt ¥ facfo ovrt #Y gear @
YT oY, W fam W Qar @ @
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§ o forelt & &% 7 qzar g1, +1§
W fexr GaT Ag Smar &, 9w foedt
F gETl W JERT g7 S GHFAAIT
ZEAT FY qIT | S ay,
srAAT gar gt wenwe
q S TAN gW ar@ &r 9«
2, Ta% et A S A W
FT FIr AE & foed wIor W
® g A W maleg A
T AT FE T FY &9 FEOR
BRFT =T SraT =Wfgy 1| St aFT
WIF WEIET B Q0 A F@,
A T AT § FE [ 9T
faq o WA weTER A QO AR
Fedl, ¥ wodr wa. §  fr odt
qUET F I I Fifgr WK
foe ST ¥ qry s ATfge Sndw
qTea F & A0 FTET FY S ger
w & F) fawrfoa wseafa
6.00 p.u § TEAT AW ALY wrTqTEA
T Y AT T fean wraw A,
St gfer 78 g1 ard 8, gafag
HIF AT BT WU FTATT g T
qwiga wer welv s v Fy forew -
FIT TEUAT WX ¥39 A5t w3 uweufy
TqTER ST FIAN, TAY TEHC $F W
F A F T 8 GFT gy
gFal , %49 aW ¥ d@faqW #F q@iq
Tafg 7 3@ uwdfy  wew &
g faQa #Ql § A1 FgAT AT §
fs www ot &1 ww @i gf &
gham & qaa & #@ st g7 g
TR AT § U wrEwA Ay qI
FH &, qg WA F ufed
&1 xafaq & s fadw s
£

THE DEPUTY CHAIRMAN: Now the
hon. Minister.

SHRI P. CHIDAMBARAM: Madam -
Deputy Chairman, [ have listened with
great interest to the views expressed by
the hon, Membérs on the Resolution that
is now before this House.
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Madam, ] can recall two earlier occa-
sions in the vnioiding drama of Punjab
where the Government of Prime Minister
Rajiv Gandhi was required to take bold

sedecisions. On each one of these occasions,
we were criticised, taunted, heckied, op-
posed, and the voice of reason was dro-
wned in the cacophony of dissent. The
first occasion was in September, 1985 wien
barely two months after the Punjab Acc-
ord wag signed, the Prime Minister took
the bold decision to hold elections. Save a
few parties, the Opposition opposed us.
They said that the electiong should not
be held, they said that the people  of
Punjsb were not ready for self-govern-
anent Nevertheless, we took that decision.
And today, at least 1 have the satisfition
that a year and nine monthg afterwards
there are some Opposition parties . who
sce the wisdom of that decision, yet will
not see the unwisdom of pemsisting in

that democratic set-up after it has failed.

The second occasion was in December,
1985, when the Akali Dal split, [ need
mot mention the names of parties which
wished and prayed that the Punjab Gov-
ernment will collapse or should collapse.
The Congress Party which had fought ths
Akali Dal, which had lost the election only
by less than half a' per cent of the popu-
Mar vote but yeilded a large puvmber of
ats, thanks to our system of spotting the
winner, took another courageous decision
that we will support Chief Minister Bar-
nala, we will support his Government, w®
will not allow that Government to coll-
apse. That wag a bold decision. Yet w2
were criticised, Today we stand on  the
threshold of another moment in histocy
where we have to take a bold decision.
‘This calls for courage. this callg for sacri-
fice, this calls for shouldering burdens,
this calls for facing adversaries, even fa-
cing bullets. Tn a2 moment of truth, many
Opoosition leaders said that vou are ta-
king on 2 foe, you are takine on a burden
which vou under-estimate. Perhaps we do.
Bt we take on this fully conscious that
we are assuming unto ourselves a tremen-
dous burden of brinzing order to Pumab,
restoring peace and harmony to Punjab,
brne‘ne back sanitv to Puniab, because wea
Yelieve that we owe a ‘duty to the people
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of Punjab and we owe a duty to ths
people of this country, We cannot rum
away in the face of this challenge.

1 am grateful to Advaniji for suppord;;
us. I-only appeal to other Opposition par-
tieg to stand by ug when we take on the
gravest challemge that this country has
faced since independence, We are wﬂllng
to take on this challenge.

SHRI SATYA PRAKASH MALAVIYA:

You have failed to meet the challenge.

SHRI P, CHIDAMBARAM: Plcase ba
serious. Now they have said that we do.
this with an eye on elections. I caanot
think of anything more ridiculous, Look
at what happened in the last three monchs,
I will not go beyond that. On the 23rd
of February, the Government, speaking
through the President, affirmed its support
to the Government of Shri Barnala, Evenm
on that day we knew that Haryana was
going to elections in May or  June. We
could have prepared the ground. We could
have added our voice of criticlsm, We
could have joined the Opposition parties
in running down the Government of
Punjab. But we did not. We supported him
sincerely, truthfully and in the hope that
he will be able to deliver the goods..... .
(Interruptions),

st aw gAsw fAg: &F AW
qT wear arfge (swagm) |

SHRI P. CHIDAMBARAM: If he sp-
eaks like this, you have to take action om
that...... (Interruptions).

SHRI B. SATYANARAYAN REDDY
(Andhra Pradesh): Why do you say that?
(Interruptions). w

r's
SHRI P, CHIDAMBARAM: You have
to take action on that; he is reducing i
to a mockery...... fInterruptions).

SHRI SATYA PRAKASH MALAVIYA:
What is thig action? (Interruptions).
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SHRI P, CHIDAMBARAM: Are you
supporting him? (Interruptions).

SHRI B. SATYANARAYAN REDDY:
Why yo usay of action? (Interrupiions).

SHRI P. CHIDAMBARAM: Are you
supporting his heckling? Are't you asha-
med of that? (Interruptions). Mr, Satyaaa-
rayan Reddy aren’t you ashmed of that
heckling whep' everybody is seriously list-
ening? Don’t join that cacophony. There
must be some voices of reason here....
(Interruptions). I can appeal fo - the
Chair. . ., .Interruptions),

SHR] B. SATYANARAYAN REDDY:
Why do you say of taking action?
(Interruptions),

SHRI SATYA PRAKASH MALA-
VIYA: What is this action?

(Interruption).
SHRI P. CHIDAMBARAM: Mr, Mala-

viyaji, you can never cow me down, I am
appealing to her. ...(Interruptions,

SHRI SATYA PRAKASH MALA-
VIYA: You also cannot cow me down.

SHRI P, CHIDAMBARAM: I have
every right to appeal to her.
THE DEPUTY CHAIRMAN: Order

please. Please sit down.

SHRI P. CHIDAMBARAM: Madam, I
am not speaking to him. I have every
right to appeal to the Chair, I am entitled
to be heard without interruption, and I
will not yeild my right....(Interruptions).
And if you don’t know the distinction bet-
ween appeal and dictation, I am sorry for
you. .. .(Interruptions). If the hoo. Member
doeg not know the difference between app-
eal and dictation, I am sorry {or him.
Madam, if he continues te do thai, you
will have to take action against him. That
fs my appeal to the Chair. . (Interruptions),
Of course, I cannot speak his language,
nor can he speak my language. We cannot
eommunicate with each other. If he does
not understand my language, T cannot help
it. If he cannot understand the language
1 am speaking, I cannot help it

of the Constitution J*
to tne State of runjuv
THE DEPUTY CHAIRMAN: Order

please. There should not be any disturb- -
ance in the House when such a serious .
matter is being discussed, We are discus~
sing a serioug issue. Don’t try to accuse
each other.

SHRI B. SATYANARAYAN REDDY:
Madam, my only appeal is, you snould
also control that side, A

SHRI P, CHIDAMBARAM: Don't try
to paint yourself as a paragon of virtuse
now, (Interruption) Turn round and ask
him, Mrs. Renuka,

SHRIMATI RENUKA CHOWDHURY
(Andbra Pradesh): Madam, I am oa 2
point of order.

Suaemafa : § 79 fadee w&ly
fe wiw =mix fgd

wWwdt wiw ded: 4§ owia
g1

grgewfa . wg ¥4 qxfaea &
et arr @ &) =ww §3 Wzd

smat v Atad o wie 53
fifsw {5 gigre A wWET  IBET
a1 § ?

THE DEPUTY CHAIRMAN: Notusg.
hag huappened on which you cag raise a
point of order, Let the Minister speak,

"SHRI P, CHIDAMBARAM: Madam, I
was saying that we are on the threshold
of taking another bold decision and tho
Government has taken such a decision. I
am grateful to Mr, Advani and his Pariy
for supporting us. We face a gravc crisis.
We face tremendous odds, We face a
very powerful adversary in Punjab, I am
only appealing to the hon. Members to
look at the events in the last three months
and support the Government in this deci~
sion.

Madam, what hag happened in the lagt
three months? On the 26th of January,
in response to a call given by the Damdami
Taksal, the Panthic Committee and the.
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AISSF, there was a Sarbat Khalsa heid
in the Golden Temple, The Sarbat Khalsa
endorsed the declaration of Khalistag made
nby the Panthic Committee on the 29th
> April, 1986. That wasg the day when the
Panthic Committee practically usuiped all
the authority of the SGPC and the Akali
Dal in Punjab, On the 3rd February, 1987,
an edict was issued by the five High Priests
directing the Presidents and Jathedars of
the various Akali factions to submit their
resignations by the evening of 5th Febru-
ary, 1987, as a prelude to forging Path-
nic unity. It was not an act for forging
Panthic unity. It was the first act of des-
tabilising the electegq Government of Pun-
“jab. On the 5th February, 1987, two days
later, the High Priests held Shri Barpala
milty of violating the directives of the
High Priests and gave a call to the office-
bearers of all factions, MLAs and MPs to
gave a call to the office-bearers of  all
factions, MLAs and MPs to give an under-
" taking, a written undertaking, to the Jathe-
dar of Akal Takht accepting the new
office-bearers of the reorganiseq  Akali
Party announced by the High Priests. And
who wag announced as the  President?
Shri Simaranjit Singh Mann was nomina-
ted as the President of the new Akali Dal.
_The five-member Presidium included Shri
rakash Singh Badal, Baba Joginder
Fingh, Thekedar Surjan Singh, Shri Jagdev
Singh Talwandi and Shri Geja Singh, On
the 14th February, 1987, five Akali Minis-
ters including Shri Harbhajan Singh San-
dhu handed over pledge letters to Prof.
Darshan Singh Ragi. It was the beginning
of a clear and open split in the Akali
Government. Shri Prem Singh Chanduma-
jra dedicated hig services for the  Akal
Takht Sahib for strengthening Panthic
unity, From the 14th to 16th March, 1987,
a three-day long Hola Mohalla celebera-
tion was held at Anandpur Sahib. It wa¢
dominated by the AISSF Gurjit Singh fac-
tion and the Damdami Taksal, A number
of resolutions were adopted at  the cele-
berations, One resolution averred that no
accord less than Khalistan would be accep-
table to the Sikhs. Another resolution said
that the AISSF recogised the five-member
Panthic Committee and the five High Pr-
iests only, and no other leader or organi-
sation. A third resolution said that the
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struggle for achievement of Khalistan wo-
uld continue. A fourth resolution appealed
to the Khalistan Commando Force to take
suitable action against those police officials
who were killing Sikhs in allegedly falsel
encounters. Resolution were passed war-
ping police informers of dire consequen-
ces, warning Sikh preachers of violating
Sikh principles and .openly declaring that
Shri Barlana, Shri Balwant Singh and Shri
Racchpal Singh would meet the fate of
Shrimati Indira Gandhi,

On 24th March, 1987, the SGPC held
its budget session in Golden  Temple
Complex, Resolutions were adopted in the
Session taking notice of the campaign
launched by pro-Government, anti-Panthic
and anti-religious parties against Shri Akal
Takht Sahib and describing it as an
attempt to undermine Sikh religion. They
said that the political aim of the Khisg?
Panth was enshrined in the concept o
‘Raj Karega Khalsa® which was part of
daily Ardas of the Sikhs, justifying one-
nesg of religion and politics, and saying
that the entire pqlitcial power is concern-
trated in the Akal Takht Sahib and al
orgainsations of Sikh Quom come under
its command. ‘ g4 d

We know, Madam, that all this was done
under the directions, rather the dictates cf
the Panthic Comimttee. The Panthic Com-
mittee is a clear usurper of political auth-
ority in Punjab today. It is the Panthic
Committee which has set up a paraliel
Government to which the Governor refers
in his letter, The Government’s letter 1§
a document which makeg painful reading,
He says that he had watched everything
carefully and waited to see what shape
things took finaly. He points out that a
paralle] authority has been set up ) in
Punjab by fundamentalists. He substantiale
his charge that some Ministers of tke
Government were involved, And these are

" the Ministers who split the Punjab Cabi-

net, who split the Punjab Government.
He documents the campaign of vilification
that has been carried on by some Ministers
of Punjab against the Director Genera}]
of Police. May I say, Madam, if there i3
one man in Punjab today who stands bet-
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ween a holocaust and peace, if there is
-one man in Punjab to whom the Sikhs

and the Hindus who believe in peace and

harmony lvok up to, it js the Dirgctlor
General, Shri Ribeiro?

Well, in the last two weeks a campaign
of vilification was carricd on against Shri
Ribejro. Finally, the Governor concludes
and I quote:

.

. “It is quite clear that the ruling party
and its Government have no political
will to combat. truly and seriously
cither the fundamentalist movement or
the growing and unabated terrorism
and extremism and have become quite
incapable of even assuring effectively,
far less safeguarding, the basic funda-
mental rights guaranteed under our
Constitution.”

Madam, 2000 years ago a famous poet

Thiruvalluvar said;

“A king who owns determfnaﬁon to
act is said to own everything,

One without this Bill to act possesses
nothing that he ough to possess.”

The Government of Punjab todya and

the Chief Minister, Shri Barnala, have
lost the will to fight the battle. We do
not blame Shri Barnala in that sense, Tn
fact, we are sorry for what has come to
pass in the last three months, The Cen-
tral Government sincerely wished that the
Government of Punjab would take firm
action in tackling the situation. It was

with this objective in view that the Cen-

ral Government made available every
possible assistance to the Central Govern-
ment. We remained in constant touch
with them. However, the situation in
Punjab continued to deteriorate.

Madam, I must say that T have every
sympathy with Shri Barnmala who had
shown courage in  upholding  secular
democracy and did not bow to the com-
mands of the priests in the affair of the
State, Shri Barnala is a well-intensed
person. He perhaps wanted the situation
in Punjab to improve. Unfortunately, his
closest colleagues in the Cabinet, some of
them, let him down and he became
different in giving positive direction to

of the Constitution /

to the State of Punjab
the administration, . The people have lost
faith in the capability of the State Govern-
ment to protect their life and property and
lo bring about conditions in which they
should live in harmony. Tt is this total
lack of political will which has  compel-
ed the Governor to submit his report to
the President and the Government, acting
upon his report, has now. imposed Presi-
dent’s rule in Punjab.

Madam, I do not want to burden my
speech with figures, but even according
to the figures furnished by the Punjab
Government, during the period 1st Octo-
ber, 1985 to April 7) 1987, in 2744
incidents 728 people have lost their lives.
A reference was made to a number of
laws' that were placed at the disposal of
the Punjab Government. What is the
record? In the period from 1st October,
1985 to 28th February 1987, 2218 cases
were registered, 1296 cases were investis
gated and investigationg were completed,
but 11 cases ended il acquittal and not
one case has ended in conviction.  In
Punjab pot one case has ended in con-
viction.

Madam, I can do no betier than quote
the opening words of the famous novel
to describe the last four months; “It was
the best of times, it wag the worst of
times; it was the age of wisdom, it was
the age of foolishness; it was the epoch
of belief, it was the epoch of incredulity;
it was the season of light, it was the
season of darkness; it was the spring of
hope, it was the winter of despair. We
had everything before us, we had nothing
before us.” In the last four months we
have tried through the Government of
Punjab. The Government of Punjab had
failed the people of Punjab, has failed
the people of India. Today the Govern-
ment of Indida assumes this oneroug res-
ponsibility. We. take this responsibility
upon ug in a spirit of humility, but no
trepidation. We take it upon us not quite
knowing what shape things will take in
the future and what forces will be ranged
against ts. But we do so with courage.
We do so in the fullest confidence that -
the people of India 'will support um.
Madam, ¥ commend this Resolution tc
this august House.
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THE DEPUTY CHAIRMAN: I will
now put the Statutory Resolution td vole.
The question is:

“That this House approves the Pro-
clamation issued by the President on
the 11th May, 1987, under article 356
of the Constitution, in relation to the

State of Punjab.”
The House divided.

THE DEPUTY CHAIRMAN:

AYES : 82.
NOES : 1e6.
AYES—82

Advani, Shri Lal K.
Ahluwalia, Shri S. S,

Amarjit Kaur, Shrimati
Ansari, Shri Hayat.Ulla
Ashwani Kumar, Shri
Bagrodia, Shri Santosh
Bansal, Shri Pawan Kumar
Bekal Utsahi, Shri

Bhardwaj, Shri Hansraj

Bhim Raj, Shri

Chatterjee, Prof, (Mrs.) Asima
'Desai, Shri Jagesh

Faguni Ram, Dr, !
Fotedar, Shri Makhan Lal
Ganeshwar Kusum, Shri
Gupta, Shri Vishwa Bandhu
Hanspal, Shri Harvendra Singh
Hanumanthappa, Shri H.
Heptulla, Dr. (Shrimati) Najma
Jacob, Shri M. M.

Jaswant Sipgh Shri

Jogi, Shri Ajit P. K,

John, Shri Valampuri

Joshi, Shri Krishna Nand
Joshi, Shrimati Sudha Vijay
Kadharsha, Shri M.

Kalita, Shri Bhubaneswar
 Kaushik, Shri M. P.

Khatun, Kumari Sayeeda
Kullur, Shri M. L,
Kushnoor, Shri Veershetty Mogalappa

Mahendra Prasad, Shri
Mabhto, Shri Bandhu

of the Constitutign !
to the State of Punjab

Malviya, Shri Radhakishan
Malik, Shri Mukhtiar Singh
Malik, Shri Satya Pal

Manhar, Shri Bhagatram
Masodkar, Shri Bhaskar Annaji
Mehta, Shri Chimanbhai
Mishra, Shri Kailash Patj
Mishra, Shri Mahendra Mohan
Mohapatra, Shri Basudev
Moopanar, Shri G, K.

Naik, Shri G. Swamy

Nalwa, Shri Hari Singh
Natarajan, Shrimati Jayanthi
Pahadia, Shrimati Shanti
Palapiyandi, Shri M.

Pandey, Dr. Ratnakar

Panicker, Shri K. Vasudeva
Patel, Shri Vithalbhai Motiram
Patil, Shri Dinkarrao Govindrao
Rajagopal, Shri- M. ) .\
Rao, Prof. B. Ramachandra
Rao, Shri R, Sambasiva

Ray, Shri Deba Prasad

Rayka, Shri Sagar

Reddy, Shri T. Chandrasekbar
Rohatgi, Shrimati Sushila

Sahu, Shri Rajni Ranjan

Sahu, Shri Santosh Kumar
Sharma, Shri A. P. '
Sharma, Shri Chandan
Sharma, Dr, H. P.

Shiv Shanker, Shri P.

Shukla, Shri Keshavprasad
Singh, Shri Bir Bhadra Pratap
Singh, Thakur Kamakhya Prasad
Singh, Shrimati Pratibha
Singh, Dr. Rudra Pratap
Singh, Shri Vishvjit Prithvijit
Sukul, Shri P. N.

Surender Singh, Shri

Thakur, Jagatpal Singh
Thakur, Shri Rameshwar
Tiwari; Shri Narayan Datt
Tripathi Shri Charndrika Prasad
Vaduthala, Shri T. K. C,
Valiullah, Shri Raoof

Verma, Shri Kapil

Werma, Shrimati Veesma
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Vikal, Shri Ram Chandra
Noes 16
Bhattacharjee, Shri Nepaldev
Chatterjee, Shri Nirmal
Chowdhury, Shrimati Renuka
Ghosh, . Shri Dipen
Gurupadaswamy, Shri M. S.
Kar, Shri Narayan
Malaviya, Shri Satya Prakash
Mukherjee, Shri Samar
Poddar, Dr, R. K,
Quasem, Shri Mostafa Bin
Radhakrishna, Shri Puttapaga
Reddy, Shri B. Satnarayan
Reddy, Dr, G. Vijaya Mohan
Sen, Shri Sukomal
Singh, Shri Ram Awadhesh
Verma, Shri Virendra

The motion was adopted,
THE DEPUTY CHAIRMAN: Now, if
the House permits, we. can go ahead with

the Prevention of Corruption Bill.

SOME HON.-MEMBERS: No, In the
next session,

SHRI NIRMAL CHATTERJEE (West

Bengal): Mr. Jacob did have a talk with us
and unanimously we said that we will have
it in the next session.

SHRI DIPEN GHOSH: It was already
sorted out,

SHRI LAL K, ADVANI Postpone the
prevention of corruption.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FATRS (SHRI M, M. JACOB): Actually,
on this Prevention of Corruption Biil we
had a discussion on one day and the Bill
is_half .way through. If the Members coo-
perate, we can conclude that Bijll today.

SHRI LAL K. ADVANIL: One  more -

opportunity.

of the Constitution
to the State of Punjgb
SHRI P. N. SUKUL: You don’t want to
stop corruption? ., - (Interruption). , ,

SHRI DIPEN GHOSH: Let the incidence
of corruption in high placeg increase in
the meantime .« (Interruption),,, We
can discuss it later on,

VALEDICTORY REMARKS ON THE
CONCLUSION OF THE SESSION

THE DEPUTY CHAIRMAN: Hop.
Members, today, this Session of Rajya
Sabha, which in common parlance, is cal-
led the second part of the Budget Session
of Parliament, iy coming to a close. Be-
fore, 1 adjourn the House sine die, I
would like to thank al? Memberg on
behalf of the Vice-Chairman and on
my personal ‘behalf for the kind co-
operation extended by them in con-
ducting the proceedings of the House,

This Session of the House began om a.
stormy note, and the minds of the Mem-
berg were very much exercised over seve-
ral controversial issues, such as Fairfax,
commission agents in Defence deals and
purchase of Boforg guns from Sweden,
Thereafter, Members got down to pormal
business of the House, and we discussed,
ag per our practice, the working of the
Ministries of External Affairs, Human
Resource Development and Defence, The
Members have had opportunity to draw
the attention of the Government to seve-
ral difficulties and grievances of the gene-
ral public through 104 special mentiong,
Through Call Attentions, three matters of
urgent public importance, namely, the
Fairfax issue, the working of the Govern-
ment-owned media and the situation in
Sri Lanka, were discussed. Apart from this
the House devoted time to Government
Legislative Business by passing 13 Bills.
These include the Appropriation and the
Finance Bills giving effect to the Budget
proposals of the Government and last, but
not the least, the Constitution (Amend-
ment) Bill and the Goa Bill granting Gos
the full Statehood today. Generally, this
part of the Budget Session lasts for three



